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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH

AT PUNE

ORIGINAL APPLICATION NO. 33 OF 2015

IN THE MATTER OF:

GOA FOUNDATION ...APPLICANT
VERSUS

GOA STATE ENVIRONMENT IMPACT ...RESPONDENTS

ASSESSMENT AUTHORITY & OTHERS

ADDITIONAL COUNTER AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 3 GOA STATE INFRASTRUCTURE

DEVELOPMENT CORPORATION

I, Harish Adconkar, being the Managing Director of Respondent No. 3 Goa State

Infrastructure Development Corporaiton, have my office at: 7" Floor, EDC

Complex, Dr. Atmaram Bandekar Road, Altinho, Panaji, Goa 403001, do hereby
state on solemn affirmation:

1. T am the Managing Director of Respondent No. 3 Goa State Infrastructure

Development  Corporation  [hereinafter “GSIDC’| and as such am
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authorised to atfirm this Affdavit on its behalt. T have examined the
relevant records available in my office with respect to the issue involved in
the above-captioned Original Application and am able to depose thereto.
Respondent No. 3 GSIDC has already filed a derailed \ffidavit dated
15.07.2016 and an Additonal Affidavit dated 24.10.2016 to oppose the
above-captioned O.\. T am retfraining from reproducing the contents of the
aforesaid \ffidavits herein for brevity. The contents of the said Affidavits
may be read as a part of this Affidavit.

The Applicant has filed the above-captioned O.\. and sought the following

pravers:

“Prayers: ( N
: . : L\ e

a Direct the removal of the construction works of Tiracol }Z. \EX;J.
WA

- O \

bridge partly being erected on Querim beach. ~

b. Direct the Respondent Nos. 1 — 4 to restore the beach of
Querim to its original condition.

£ Award appropriate costs for damage to the Querim beach
and for its restoration.

d. Pass such and further orders as this Hon’ble Tribunal may
deem fit to grant.

Interim reliefs:

e Pending hearing of this application, stay the construction

of the impugned bridge on Querim beach, North Goa.

Yz
L
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Pending  hearing  of  this  application,  restrain - the
Respondents from construction of the impugned bridge

on Tiracol forested land (Sy. Nos. 14 & 15).”

4. PRELIMINARY OBJECTION:

4.1.

4.3.

At the outset, the answering Respondent submits that the
above-captioned  Original ~ Application is  barred by
limitationand suffers from severe delay and laches for the
reasons mentioned hereinafter.
Before filing the above-captioned O.\., the Applicant had filed
Appeal No. 31/2014 before this Hon’ble Tribunal against the
permission/approval dated 22.10.2013 granted by Respondent
No. 2 Goa Coastal Zone Management Authority. The
Applicant also prayed for restoration of the Keri beach to its
original condition in the aforementioned Appeal.
Respondent No. 2 GCZMA, Respondent No. 4 State of Goa,
and the answering Respondent had all filed their respective
Counter-Affidavits in Appeal No. 31/2014 inter aka raising a
preliminary objection about the Appeal being barred by
limitation 2de Section 16 of the National Green Trii)unr.tl Act,
2010.
%

o8



+.4.

436

This Hon'ble Tribunal passed a judgment and final order dated

27.03.2015 dismissing the \pplicant’s \ppceal No. 31/2014 as

being barred by limitation. Pertinently, the Applicant above-

named had specifically requested this Hon’ble Tribunal to treat

the Appeal as an Application. The Applicant’s submissions are

recorded by this Hon’ble ‘T'ribunal zide its judgment and final

order dated 27.03.2015 as under:

s o

According to Advocate Norma Alvares, technical
issue of limitaton should not detain the Tribunal
from considering of the appeal, which can be
termed as an application, because the Appellant
has also sought restoration of the land ar the
beach of Querim to its original condition, which
is a relief, that falls within the provisions of
Section 14(1) r/w Section 14 & 18 of NGT Act.
The contentions of ILearned Advocate Norma
Alvares 1s that, the limitation of six (6) months is
applicable in case of Application filed U/Sc.
14(1) r/w Section 14(3) of NG'T' Act from date
of knowledge, even if the present Application is
considered as an application, instead of an

appeal. So, it is argued that the application/appeal

4
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13 not barred by limitation.”
+.1. The atorementoned contention of the \pplicant’s counsel was
addressed by this Hon'ble Tribunal ride its ride its judgment and
final order dated 27.03.2015 as under:

“21. Alternative contentions of Learned Advocate
Norma Alvares is that, the Application also secks
restoration of land and therefore, it would come
within the ambit of Secton 14 (1) of the NGT
Act, 2010. We find it difficult to contingent

the argument in as much as basically the

subject matter is appeal against CRZ

clearance granted to the Respondent No. 2
by GCZMA authority. The Appeallant did not

raise any “Substantial question” relating to

environment as contemplated under Sub-

Section (1) of Section 15 in the appeal-memao.
The wording of Section 14 of the NGT Act
clearly indicate that, the Tribunal shall have
jurisdiction over all civil cases, where substantial
question relating to environment 1s involved. In
the present case, assuming that this Tribunal has

jurisdiction to decide the civil cases, where the

.
5
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dispute arises, in regard to implementation of
enactment specified in Schedule — 1, then also the
petiod of limitation is of six (6) months from the
case of action for such dispute first arose. The
distinguishing  features of Section 14(3) and
Section 16(1)(a)(j) may be understood with due
reference to the word impled by the Legislature,
while drafting both these provisions. It 1s
pertinent to note that, Section 16 pf the NGT

Act, deals with the appellate jurisdiction of the

Tribunal, especially that provides for period of -

Thirty (30) daus from the date on which the

order or decision or direction or determination 1s

communicated to _him, to prefer an appeal

Whereas, Section 14(3) states that no

application for adjudication of dispute under

this section shall be entertained by the

Tribunal, unless it is made within the period

of six (6) months from the date on which the

case of action for such dispute first arose. In

other words, the Legislature intended to make

difference between expression “Casue of action”
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tfor such dispute and the date on which the order
or decision was communicated. Sccondly, the
dispute can be filed only when it relates to a
substantial question in respect of enforcement of
any “Legal rights relating to  environment™.
Whereas an appeal would lie against an order or
direction or determination of any question. In
the appeal-memo, the Appellant has not
described that, he raises any particular dispute
relating to environment of legal right, and the
Application falls within the ambit of Section
14(1) and therefore, the limitation under Section
14(3) of the NGT Act is applicable. The simple
case of the applicant 1s that, the impugned order
passed by the GCZMA 1s illegal, incorrect and
improper. The Appellant alleges that, the decision
making authority 1s MOEL and not the GCZNLA
and therefore, the impugned order is illegal,
which is therefore impugned on ground of basic
legality. It 1s for such reasons, including violation
of EL\ notification and conditons of CRYZ, that

the impugned work of the bridge in question 1s

Vk
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under challenge 1n the appeal. s stated betore,
even if, the response to the RTT Application is
considered as triggering point and then also the
appeal under Section 16 of the NGT Act is

barred by limitation.”

Fmphasis supplied]

In the aforesaid facts and circumstances, this Hon’ble Tribunal

dismissed the Applicant’s aforementioned Appeal wde 1ts

judgment and final order dated 27.03.2015 by making the

following pertinent observations:

‘6'7')

2
(@8]

In the result, the preliminary objection is upheld
and hence the appeal is held as barred by
limitaton. The appeal i1s accordingly dismissed.
No costs.

Considering the fact that prima facie there appears
certain material, which indicate violation of CRZ.,

we grant liberty to the Applicant to file

Application or any petition as may be

permissible under the Law to challenge the

impugned _ project/CRZ _ order  non-

compliance and for that two (2) weeks the

Status quo is continued, as per the statement
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made by the learned Advocate General.”
[Iimphasis supplicd|
Thus, the liberty granted by this Hon'ble Tribunal was for the
Applicant to file an application or any petition “as may be
permissible under the law” to challenge the impugned project.
A true copy of the judgment and final order dated 27.03.2015
passed by this Hon’ble Tribunal in Appeal No. 31/2015 is
annexed and is marked as ANNEXURE R - 1.
Section 14(3) of the NG'T Act provides that No application
for adjudication of a dispute under Section 14 section shall be
entertained by the Tribunal unless it is made within a period of
six months from the date on which the cause of action for
such dispute first arose. The proviso to Section 14(3) further
provides that the Tribunal may, if satisfied that the applicant
was prevented by sufficient cause from filing the application
within the said period, allow it to be filed within a further
period not exceeding sixty days.
The Applicant above-named has pleaded as under on the
aspect of limitation:
“Limitation:
30. This application is filed in time. As per the order

of this Hon'ble Tribunal dated 2732015, two
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weeks” time was granted for tiling of this

application in the said order. Therefore the

application is filed in time.”
Pertinently, the Applicant made a complaint dated 14.07.2014
to Respondent No. 2 GCZMA in respect of the construction
of the bridge in question. The Applicant stated in the
complaint that no permission can be given for such
development in NDZ, Thus, the Applicant was well aware that
the area was withing NDZ and the work was being done in
such are before 13.07.2014, Thus, qua the Applicant, the cause

of action first arose on 14.07.2014, if not eatlier. Per Section

14(3) of the NGT Act. the Applicant  ought to have

approached this Hon’ble Tribunal within six months.

The language of Section 14(3) is clear and unambiguous. The
expression “cause of action first arose” is also used in Article
58 of the Limitation Act, 1963, which has been the subject
matter of interpretation by the Hon'ble Supreme Court. In
Khatri Hotels (P) Ltd. v. Union of India reported in (2011)
9 SCC 126 the Hon'ble Supreme Court of India observed that
use of the word “first” between the words 'sue” and ‘accrued’ in
Article 58 of the Limitatdon Act would mean that if a suit is

based on multiple cases of action, the period of limitation will
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begin to run trom the dare when the right to sue first accrues.
In other words, successive violation of the right will not give
rise to the fresh cause, and the suit will be liable to be
dismissed if 1t 1s bevond the period of limitation counted from
the date when the right to sue first accrued. The principle laid
down in Khatri Hotels (supra) applics to the facts of the
present case. Per Section 14(3) of the NGT Act, the Applicant
ought to have filed the above-captioned O.\. within six
months from date on which the cause of action first arose.

In Windsor Realty (P) Ltd. v. Ministry of Environment
and Forest reported in 2016 SCC OnLine Bom 5613, the
Hon’ble Hon’ble Bombay High Court rejected the argument
that Section 14 of the NGT Act envisioned a continuous cause
of action. It held that the cause of action cannot be deemed to
have arisen as late as when a particular individual becomes
aware of the environmental violation in question. This is in
view of the use of the expression “first arose”, and therefore,
once the cause of action arises, it continues to run.

The cause of action in the present case first arose when
Respondent No. 2 GCZMA granted permission/approval to
the project side its order dated 22.10.2013. The said order was

uploaded on the website of Respondent No. 2 GCZMA. Thus,

e . 1



4.7.

4.8.

4.9.

there 1s a presumption de jure that the  Applicant  had
constructive notice of the said approval/permission.
As demonstrated hereinabove, the \pplicant was aware ot the
construcion of the bridge in queston and purported
environmental damage at least on the date it submitted a
complaint to Respondent No. 2 GCZMA, i.e. 14.07.2014. The
Applicant filed the above-captioned O.A. only in April 2015.
Thus, the Applicant ought to be deprived of the right to
approach this Hon’ble Tribunal belatedly.
In Nikunj Developers & Others v. State of Maharashtra &
Others reported in 2013 ALL (I) NGT (1) PB 40, this /
S
Hon’ble Tribunal has taken the view that the statutorily faioy'
prescribed limitation has to be strictly adhered to and cannot
: G
be relaxed merely on equitable grounds. \
In so far as the liberty granted by this Hon’ble Tribunal zzde ey
Para 23 of 1ts judgment and final order dated 27.03.2015 in
Appeal No. 31/2015 is concerned, the said liberty was to file
an \pplication or any Petition as may be permissible under the
law to challenge the impugned project. This Hon’ble “I'ribunal
consciously used the phrase “as may be permissible under the
law”. An O.A. under Section 14 of the NGT Act filed bevond

the period of limitation prescribed rde sub-section (3) thercof

12
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1s not permissible under the law. Hencee, the Applicant cannot
relv on the liberty granted in the atorementoned judgment to
overcome the fact that the above-captioned O.\. is barred by

limitation.

SUBMISSIONS ON MERITS:

5. Without prejudice to the answering Respondent’s contention that the above-

A ( \Nﬁ /

..........-“’

captoned O.\. 1s barred by limitation, the answering Respondent submits
that the proposed bridge project holds immense potential to bolster
tourism, which stands as a crucial source of revenue for the State of Goa. It
is imperative to emphasize that all requisite No Objection Certificates
(NOCs) and permissions have been diligently obtained from the relevant
authorities, including but not limited to the Goa Coastal Zone Management

Authority (GCZMA), Goa State Pollution Control Board, Town and

L_"?/‘ // Country Planning Department, Captain of Ports, and Local Authorites. To

clucidate further, the Town and Country Planning Department issued a
comprehensive NOC dated 28.08.2013, demonstrating their approval for the
project. In pursuance of regulatory compliance, permission was sought
from the Goa State Pollution Control Board. The Board, in its wisdom,
responded via a letter dated 29.07.2013, elucidating that the construction
activity pertaining to the aforementioned bridge does not fall within the
purview of the Air and Water Act. Consequently, the Board clarified that the

issuance of an NOC tor such a purpose was not warranted. Furthermore, it

e -
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15 noteworthy that an in-principal NOC was granted by the Captain of

Ports, subsequent to a meticulous joint inspection conducted by the

Hvdrographic survevor of Ports on 02.08.2013, thereby aftfirming the
project's adherence to maritime regulations.

A true copy of the letter dated 29.07.2013 issued by the Goa State Pollution
Control Board is annexed and 1s marked as ANNEXURE R - 2.

A true copy of the comprehensive NOC dated 28.08.2013 issued by the

Town and Country Planning Department is annexed and i1s marked as

ANNEXURE R - 3.
With regard to the Respondent No. 2 GCZMNL, it is pertinent to mention

that a thorough site inspection of the proposed bridge location was carried

out on 25.09.2013. Tollowing this comprehensive assessment, the GCZMA,

in its considered judgment, granted approval for the said project wide its
letter dated 22.10.2013, thus validating the project's compliance with coastal

zone regulations.

A true copy of the GCZMAS letter dated 22.10.2013 is annexed and is
marked as ANNEXURE R - 4.

Given that all the requisite approvals have been duly granted by the
concerned statutory bodies after careful deliberation and inspection, it is
unequivocally clear that there 1s no violation of the Coastal Regulation Zone
(CRZ) regulations. The contention of irreversible and permanent damage,

as posited by the applicant based solely on a cursory examination of Google

14
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imagces, 1s vehemently denied and lacks substantive merit.On the contrary,
the bridge will serve as a catalyst for promoting tourism in and around the
historically significant Tiracol fort and the picturesque Querim beach
arca.Morcover, the project will provide much-needed  enhanced road
connectivity to this region, which has hitherto remained underdeveloped
due to the paucity of adequate infrastructural facilities. This infrastructural
enhancement is poised to unlock the latent potential of the area, fostering

economic growth and improving the quality of life for local residents. The

—— —
orT bridge project not only adheres to all statutory requirements but also
. P——
e \ i 4 - . 5
ug‘?g%g&s\ﬁ \promises to be a transformative development for the region, balancing
Wbty Y |\
A, "“,‘-U;r""x‘h’n ‘ s : . ’ : - ;
e, 5,804 4/ lenvironmental considerations with the imperative of sustainable progress
Y% S9lon, 7 2l
o _ .
. £ “oo 4/ and tourism promotion.
et o\ A4
"OA (WY #

“m=m==="" 8. The answering Respondent has consistently maintained a  steadfast
commitment to adhering to all legal and regulatory requirements pertaining
to the project in question. In this regard, it has been previously elucidated
and is hereby reiterated that no work whatsoever relating to the
aforementioned project shall be undertaken on any forest land towards the
Tiracol side without first obtaining the requisite permissions in strict
accordance with the prevailing laws and regulations. In furtherance of this
commitment, it is categorically affirmed that GSIDC has, to date, refrained
from initiating any construction activities in the area designated as forest

land. In pursuance of the necessary approvals, GSIDC had diligently

W
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submitted an application to the oftice of the Principal Conscrvator of
Forests, seeking torest clearance for Survey NL-l]'llbL'l'S 4 and 15 situated in
village Tiracol. Subscquently, after due consideration and  thorough
evaluation, the Conservator of Lorests, Ministry of nvironment, Forest
and Climate Change (MoEI & CC), granted In-Principle Approval, also
known as Stage 1 clearance, for the diversion of 0.2884 hectares of forest
land for the project's purposes.

A true copy of the In-Principle Approval dated 30/12/2015 granted by
Conservator of TPorests, Ministry of Environment, Forest and Climate
Change (MoEI' & CC) 1s annexed and is marked as ANNEXURE R - 5.
As a demonstration of its commitment to environmental conservation and'l
in compliance with regulatory requirements, GSIDC has conscientiously
deposited a sum of Rs. 3,61,807.60 (Rupees Three lakh Sixty-One
Thousand light Hundred Seven and Sixty Paise only) towards the
compensatory afforestation funds. This payment was duly made and
communicated zde GSIDC's letter dated 24/02/2016, underscoring the
corporation's dedication to mitigating the project's environmental impact.

A true copy of GSIDCs letter dated 24/02/2016 is annexed and is marked
as ANNEXURE R - 6.

Following the receipt of the Srage 1 Clearance, GSIDC undertook
meticulous efforts to execute all the necessary compliances as stipulated in

the said clearance. Upon successful completion of these compliances,

16
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GSIDC promptly submirtted a formal request to the NMolil' & CC pide its

letter dated 11/11/2019 for the grant of Iinal Forest Clearance, also
referred to as Stage 1T Clearance. However, it is pertinent to note that the
MoEl" & CC has, thus far, not granted the Stage 11 Forest Clearance. The
Ministry has cited the pendency of Writ Petiion No. 121 of 2017 (Salvador
Rodrigues and Another Vs Chief Conservator of Forest and others) before
the Hon'ble High Court of Bombay at Goa as the reason for withholding
the final clearance. This development has temporarily impeded the progress
"’6‘? X of obtaining the requisite forest clearances for the project.

04,0, \\\

ﬁ\truc copy of the GSIDC’s letter dated 11/11/2019 to Deputy
r,-pl\"-’ }1?7;& 48& k e 5

X
¢ ;@f&

)

In response to this situation, GSIDC, demonstrating its proactive approach
and commitment to resolving any legal impediments, sought the expert
opinion of the Learned Advocate General of the State Government. Based
on the counsel received, GSIDC duly informed the Mol & CC by its letter
dated 03/08/2021 that the aforementioned Writ Petition should not be
construed as a bar for the Ministry to consider the request to proceed with
the T'inal Dorest Clearance. This communication was made with the
intention of facilitating the expeditious processing of the clearance

application while respecting the ongoing judicial process.

.
17
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\ true copy of GSIDC’s letter dated 03/08/2021 to Deputy Conservator of
L'orest 1s annexed and 1s marked as ANNEXURE R - 8.

Thus, the answering Respondent GSIDC has demonstrated unwavering
commitment to legal compliance, environmental  stewardship, and
procedural diligence throughout the process of obraining the necessary
forest clearances for the project. The answering Respondent stands ready to
proceed with the project in full compliance with all legal and regulatory
requirements, pending the resolution of the ongoing legal proceedings and
the receipt of the I'inal Forest Clearance from the Molil' & CC.

With respect to the paramount concern of preserving and safeguarding the
delicate  coastal ecology, the answering Respondent submits that
comprehensive  and  meticulous  studies  pertaining  to  the potential
environmental impacts on the ecstuarine areas have been diligently
conducted. These exhaustive studies were undertaken in strict adherence to
the explicit directions issued by the Hon'ble National Green Tribunal, and
were executed with the highest standards of scientific rigor by the esteemed
National Institute of Ocean Technology (NIOT). The scope of these
studies was notably expansive and thorough, encompassing a wide array of
potential environmental consequences. Of  particular significance, the
studies meticulously examined and evaluated any conceivable alterations to
the tidal water activity that might arise as a direct or indirect consequence of

the construction activities  associated with  the project 1 question.

[N
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Furthermore, the rescarch endeavour extended to a detailed analysis of
potential changes to the estuarine arcas that could potentally stem from any
adverse impacts of the construction process, with specific emphasis on
actors that could potentally influence or alter the natural tidal movements
of the river system. It is imperative to underscore that these studies were
not conducted in 1solation or without proper oversight. On the contrary,
they were carried out in strict conformity with the orders passed by the
Hon'ble Tribunal, ensuring full compliance with legal and regulatory
requirements. Moreover, the terms of reference for these studies were

meticulously crafted and issued by NIOT, a body renowned for its expertise

.,Q"’-"—\
;l,‘fﬁ"'EDAQg ~N '2} \nccqmc and coastal research, guarantecing the highest scientific inquiry
Ve

i

Siapy 5 ""3’4 = :
ADr ffix.tm,q ’ \ 'mci methodological rigour standards. The engagement of NIO'T, a premier

A

a.0; 4o ldlp ‘;_ e e : S 3

N 20 ayfonomous institute under the Ministry of Earth Sciences, Government of
f\\ ~— ;Q /

:E)i/ India, further attests to the credibility and reliability of the studies

conducted. NIOT's involvement ensures that the research was conducted
using state-of-the-art  technology and methodologies, adhering  to
international best practices in environmental mmpact assessment. These
comprehensive studies have yvielded invaluable insights into the potential
environmental ramifications of the project, particularly with regard to the
sensitive estuarine ecosystem.

14. It is imperative to address and unequivocally refute the applicant's assertion

regarding the purported cost of Rs. 1,00,00,000/- [Rupees One Crore Only|

B 19
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per family for the project in question. Such a calculation is not only
fundamentally flawed but also demonstrates a profound misunderstanding,
of the complex factors that influence infrastructure project costs. The
suggestion of such an arbitrary figure is, in the most respectful terms, both
illogical and absurd, as it fails to take into account the multifaceted nature of
large-scale infrastructure development. Tt is a well-established principle in
civil engineering and project management that the cost of any construction
project, particularly one of this magnitude and significance, is contingent
upon a mytiad of intricate factors. These factors include, but are not limited

to, the intricacies of the project design, the specific geological characteristics

A

S
7 A
o

conditions that can significantly impact both the methodology and cost of] (
- L& .\ ‘)

."s 3\!;

construction. To reduce the complex calculus of project costing to :L\ f} "

of the soil strata at the construction site, and a host of other site-specific /

e

—
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%
simplistic per-family figure is to grossly misrepresent the economic and \Q
engineering realities of infrastructure development. The decision by the
State  Government to undertake this project was made after careful
deliberaton and with a clear vision of its potential to catalyze socio-
economic development in the region. The primary objectives of this project
are twofold: firstly, to provide substantially improved road connectivity, and
secondly, to serve as a catalyst for promoting tourism in this hitherto
underdeveloped area. It is pertinent to note that a significant number of

Goan residents reside across the Tiracol river, in an area that has long
/
VW
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suffered from a lack of basic intrastructure, with inadequate  road
‘connectivity being a particularly pressing concernThe proposed bridge,
upon its completion, is poised to dramatically reduce both the travel
distance and tme for local residents. This improvement in connectivity is
not merely a matter of convenience but one of crincal importance,
especially in scenarios involving medical emergencies where every minute
saved in transit can be the difference berween life and death. The potential

of this bridge to enhance the quality of life for residents, particularly in

times of urgent need, cannot be overstated.

loi}alizcd benefits to serve the greater good of the entire region. The

/7 H

f& :;i;ojecr's potential to unlock economic opportunities, Improve access to

2" essential services, and foster overall development in an area that has long
been neglected due to infrastructural deficiencies is substantial and far-
reaching,

16. The pressing need for this infrastructure development is not merely a top-
down assessment but one that is echoed by the local community itself. In a
clear demonstraton of grassroots support for the project, the Village
Panchavat of Keri Tiracol, representing the interests and aspirations of the
local populace, passed a resolution dated 26.10.2014 expressly articulating

the urgent need for the construction ot this bridge. This resolution stands

/tff:)/k/
21
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as a testament to the project's alignment with the desires and requirements
ot the very people 1t aims to serve.
A rrue copy of the Resolution dated 26.10.2014 passed by the Village
Panchavat of Keri Tiracol 1s annexed and 1s marked as ANNEXURE R -
.

17.The answering Respondent categorically refutes the baseless allegation put
forth by the Applicant that the bridge in question is proposed to be
constructed using public funds for the benefit of a private entity. Such a

contention 1s not only entrely unfounded but also demonstrates a profound

misunderstanding of the project's genesis, purpose, and long-standing place

7 C
/¥

in the State's development plans. The construction of the aforementioned f{ (AD‘J

e

bridge has been a long-standing vision of the State Government, conceived \ Re

Y ONEN

and nurtured over an extended period as part of a comprehensive AN
‘.&
infrastructure development strategy. This fact is irrefutably evidenced by the
inclusion of the proposed bridge in the Regional Plan of Goa, 2021, a
meticulously crafted document that was finalised and adopted on
06.11.2010. Incorporating this bridge project in such a pivotal planning
document underscores its significance to the overall development trajectory
of the region and its alignment with the State's long-term infrastructure
goals.

A true copy of the Regional Plan of Goa 2021 as adopted on 06.11.2020 is

annexed and 1s marked as ANNEXURE R - 10.

M~
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18. 'urthermore, it is imperative to bring to the attention of this Hon'ble
‘Iribunal that the Keri-Tiracol bridge project has been an  integral
component of the Goa State Infrastructure Development Corporation's
(GSIDC) agenda for a considerable duration. This project, along with cight
other bridge projects across the State of Goa, was explicitly enumerated in
the agenda presented to the GSIDC Board during its 107" meeting,
convened on 17.03.2012. The GSIDC Board, in its collective wisdom and
foresight, passed Resolution No. 2800, thereby resolving to undertake the

construction of the Keri-Tiracol bridge, alongside several other bridge

\\projccrs, in a phased and systematic manner. This resolution stands as

:" . . - o - . .
’ mlcc)nrrovernblc evidence of the project's legitimacy and its place within the
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haj State's broader infrastructure development framework.
A\ true copy of the Resolution No. 2800 dated 17.03.2012 is annexed and is

marked as ANNEXURE R - 11.

19.1n the interest of transparency and to dispel any misconceptions, it is crucial

to emphasize that all communications, minutes of meetings, and subsequent

Board agendas that make reference to Leading Hotels have never been

concealed from public scrutiny. These documents remain readily accessible

within the records of GSIDC and have been made available to the applicant

through the provisions of the Right to Information Act. This openness and

accessibility of information pertaining to the project's development process

e
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serve to underscore the State's commitment to transparency and public
accountability.

20..\ fact of paramount importance that must be highlighted 1s that while
Leading Hotels did indeed offer their design through an agency known as
Web Structures, GSIDC, in its commitment to ensuring the highest
standards of project execution and impartiality, made the judicious decision
to appoint a full-fledged empanelled consultant. This appointment was
conducted through a rigorous competitive bidding process, meticulously

adhering to the prescribed procedures. This decision unequivocally

demonstrates GSIDC's unwavering commitment to maintaining the integrity

of the project development process and ensuring that the design a

execution of the bridge are guided solely by public interest and professiongl:
.\

\
expertise. In light of the aforementioned facts, it 1s not only relevant but®

crucial to emphatically state that consultants associated with any private
party were never involved in the design phase of this project. The design
and planning processes were conducted entirely under the aegis of GSIDC,
utilizing the expertise of professionally appointed consultants selected
through a transparent and competitive process.
A true copy of the Letter of Commencement of Work / Work Order dated
21/03/2013 is annexed and is marked as ANNEXURE R - 12.

21.Thus, the allegation that this bridge project is being undertaken for the
benefit of a private entity 1s not only baseless but also stands i stark

24
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contrast to the documented history ot the project's conception, its inclusion
in state-wide development plans, and the transparent processes through
which it has been developed. The Keri-Tiracol bridge project represents a
vital public infrastructure initiative, conceived and executed with the sole
aim of fostering regional development and enhancing connectivity for the
benefit of the wider populace.
22.The answering Respondent categorically and unequivocally deny the
allegation that the alignment of the bridge in question was altered to
accommodate or benefit any private entity whatsoever. Such an assertion is
not only entirely unfounded but also grossly misrepresents the meticulous
and professional process through which the bridge's design and alignment
were determined. In the pursuit of engineering excellence and fiscal

responsibility, a multtude of options were rigorously explored and

exhaustively analysed during the project's conceptualisation and design
phases. This comprehensive evaluation process was undertaken to identify
the most optimal solution that would best serve the public interest while
adhering to the highest standards of technical feasibility and financial
viability. The final design and alignment of the bridge, as 1t stands today,
represent the culmination of this thorough and impartial assessment. It is
the product of extensive deliberations, expert consultations, and rigorous
technical and financial analyses. The chosen design emerged as the most

viable opton, excelling in technical sophistication and cost-ctfectiveness.

/ /’i\/ 2 5



This decision was made with the utmost consideration for public welfare,
envitonmental impact, and long-term  sustainability, without any unduc
influence trom external parties or private interests.

23. Tt is crucial to address the Applicant's attempt to draw a connection between
this bridge project and a private entity mentioned in their applicatdon. The
answering Respondent, in no uncertain terms, states that the private entity
alluded to by the applicant is associated with an entirely separate project, the
current status of which is bevond the purview and knowledge of the Goa
State Infrastructure Development Corporation (GSIDC). The apparent
linkage between these distinct projects exists solely in the applicant's

perspective and does not reflect the factual reality or the decision-making

processes of GSIDC.

24. Furthermore, it is of significant legal and procedural importance to bring to
the attention of this Hon'ble Tribunal that the applicant, despite their
allegations, has consistently failed to implead the atorementioned private
entity as a party respondent in the proceedings before the Hon'ble Tribunal.
This glaring omission on the Applicant's part undermines the credibility of
their claims and raises questions about the veracity and intent behind their
allegations. The absence of this purportedly involved private entity from the
legal proceedings thus far is a matter of considerable significance.

25.Thus, the design and alignment of the bridge project in question have been

determined solely based on technical merit, financial prudence, and public
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benefit. Any insinuation of impropricty or undue influence i this process is
vehemently rejected. The project 1s a testament to our commitment to
transparent, ctficient, and responsible infrastructure development for the

betterment of the region and its inhabitants.

SUBMISSIONS ON THE NIOT STUDY

26.The answering Respondent reiterates that all requisite approvals and No
Objection Certificates (NOCs) for the bridge project were meticulously
obtained and duly presented before this Hon’ble Tribunal. After careful
"\ consideration of these documents and in full compliance with legal
// requirements, particularly taking into account all observations and

recommendations put forth by the esteemed National Institute of Ocean

Technology (NIOT), the Learned Tribunal, vide its order dated 22.01.2020,
granted approval for the project to proceed. The NIOT study was
conducted in strict adherence to the terms of reference and in full
compliance with the order passed by the Hon'ble NG'T. The order dated
17.04.2015 spectfically addressed concerns related to Pillar No. 6 of the
proposed bridge structure.

A true copy of the order dated 17.04.2015 passed by this Hon’ble Tribunal
in the above-captioned O.\. 1s annexed and 1s marked as ANNEXURE R
-13.

NIOT unequivocally clarified that the study was conducted in accordance

with the terms of reference that were not only accepted by the applicant but

&5
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also approved by this Hon'ble Tribunal. The orders of this Hon'ble Tribunal
were explicidy focused on ;155cssing the environmental impact on the
estuarine arca, with particular emphasis on the spit of Keri (P6). The
primary concern was to evaluate any potential changes in the estuarine areas
that might arise due to the adverse impact of constructing Pillar P6, which
could potendally influence the tidal movement of the river water. In
compliance with these directives, NIOT conducted exhaustive studies and
subsequently submitted a comprehensive report to the Hon'ble Tribunal. Tt /(

is pertinent to note that while an interim report was prepared to provide &' f §
f wl, "43{'

d’ oy

gg TI\
descriptive overview of the site and to inform about the progress of \V()rk, L
i ‘ h‘h g. l

\-.f X0, 0

the final report presented a far more detailed and in-depth analysis. This 7
e = ) N

final report highlighted the significant amount of work undertaken to assess \&;@
all possible impacts of the bridge construction.
A true copy of NIOT% interim report dated 26/11/2015 1s annexed and 1s
marked as ANNEXURE R - 14.
A true copy of NIOT% final report dated 17/02/2016 is annexed and is
marked as ANNEXURE R - 15.

28.Contrary to the applicant's assertion, there has been no reduction in the
scope of the study conducted by NIOT. The applicant's claims that the
report shows an incomplete study in a diluted version and that NTIOT lacks
confidence in its own conclusions are categorically refuted. It 1s imperative

to question whether the applicant has conducted any scientific study of their



own through a qualified and cligible agency and whether their queries
regarding the NIO'T report are based on concrete, analysed data. The
impact study conducted by NIOT was carried out by a specialist team of
experts, utilising available data supplemented by a rapid data collection
program. The morphological changes at the Keri spit due to the bridge pier
were  predicted  based on  this  comprehensive  analysis. The  report
meticulously detailed the modelling and methodologies employed. A
thorough analysis was conducted, encompassing tidal characteristics, spring
currents, and wave characteristics observed across seasons. Long-term data
analysis using satellite imagery was performed, along with shoreline mapping

on both sides of the river bank around pile locations, incorporating ground

b o T control points for rectification of Google imagery. Hydrodynamic, wave,
and sediment transport models were employed to evaluate flow conditions
both with and without the presence of bridge pillars. Simulation studies,
conducted by field experts, indicated no significant accretion during the
monsoon season. However, during fair weather from October to April, an
accretion of 10 to 20 meters was observed around the pillar location. Flow
simulations under these conditions indicated no significant changes in water
exchange between the estuary and the open ocean.

29. Following this exhaustive study, NIOT provided recommendations in their
report, which were duly considered by this Hon'ble Tribunal. It is crucial to

emphasise that NIO'T, being an expert body undertaking such studies,

2
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maintains full contidence 1n its conclusions. The monitoring suggested in
the NIOT report should be viewed as a long-term measure  for
environmental management. This i1s necessary because the behaviour of
natural phenomena, such as morphological changes of sand spits and
shoreline alterations, cannot be predicted with absolute certainty due to
numerous influencing factors. Thus, monitoring remains the most viable
measure and should be considered an integral part of the Environmental

Management Plan.

.Regarding the second pillar, P7, it is important to note that it is not located

near the beach and has no effect on the sand dunes, which was the primary
concern addressed in the NIOT report for Pillar P6. The issues raised
concerning Pillar P7, such as erosion of the Tiracol cliff and the potential
dislodging of boulders during drilling activities, appear to be speculative in
nature. The applicant has not provided any concrete data or study to
substantiate these claims regarding Pillar P7.

Thus, the objections raised by the applicant concerning the report submitted
by NIOT are entirely baseless and devoid of substance. It is reiterated that
the applicant has not produced any alternative expert report or scientific
data to counter the final report submitted by NIOT. Theretore, it 1s evident
that the construction of the bridge can be managed in accordance with
NIOT's recommendations, ensuring that there is no adverse damage to the

environment.
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32. Without prejudice to the foregoing paragraphs, it 1s also pertinent to note
that the Tiracol side of the land in question no longer torms a part of forest
land. The Working Plan Division of the Respondent No. 4 State’s Forest
Department has concluded that Survey Nos. 14/1 (P), 15/1 (P) and 15/1-\
(P) of Tiracol village does not form part of a Government Forest, Proposed
Reserved Porest, Reserved Porest, Unclassed FPorest, Compartment of

e Working Plam, Wildlife Sanctuary, National Park, or Protected Arca.

‘urthermore, Survey Nos. 14 and 15 were carlier provisionally identified as
iivat Forests, but after review, Survey Nos. 14/1 (P), 15/1 (P) and 15/1-A

) have been found to not fulfil the criteria of Private Forests as well.
%‘?: fﬂ\ /4

~

QQ 1-’\ (E‘?&% / Hence, the Respondent No. 4 State has, by its letter dated 24.02.2025,
S
conveyed its approval for withdrawal of the diversion proposal, and
requested the MoEF & CC to revoke Stage — I clearance already granted by
its letter dated 30.12.2015.
A true copy of Letter dated 24.02.2025 1s annexed and is marked
ANNEXURE R - 16.
33.1In light of the foregoing submissions, it is respectfully prayed that this
Hon'ble Tribunal may be pleased to dismiss the Original Application in its
entirety. The answering Respondent has demonstrated beyond doubt that all
necessary  approvals  and  clearances  have been  diligently  obtained,
environmental impact studies have been meticulously conducted, and the

project has been conceived and designed with the sole aim of public benefit.
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The allegations of environmental degradation and undue private benetit are
untounded and unsupported by any credible evidence.

Jfurthermore, it is humbly submitted that the \pplicant's contentions are
not only baseless but also appear to be motivated by considerations other

than genuine environmental concerns. The project in question 15 of

immense public importance, aimed at enhancing connectivity, fostering

population. The Applicant's actions have resulted in unwarranted delays to

B
;

critical infrastructure project, causing inconvenience to the public a

Q
WO
tinancial implications for the State. \

.Given these circumstances, it is respectfully prayed that this Hon'ble

Tribunal may be pleased to impose exemplary costs on the Applicant. Such
a measure would not only discourage frivolous litigation but also serve as a
deterrent to those who seek to obstruct projects of public importance under
the guise of environmental protection without substantial grounds. The
imposition of costs would underscore the mmportance of responsible
litigation and ensure that the judicial process is not misused to the detriment

of public interest.
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VERIFICATION
I, the abovenamed Deponent, do hereby state on solemn oath and
affirmation that the facts stated hereinabove in this Atfidavit are true and

correct to the best of knowledge, information and belief, and nothing has

g :;;:, \ cﬁ w I/DENTIFIED BY: DEPONENT
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Panail-Goa 403001
Reg. No. 2312010
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466 ANNEXURE-1

BEFORE THE NATIONAL GREEN TRIBUNAL
(WESTERN ZONE) BENCH, PUNE
APPEAL NO.31 OF 2014

CORAM:

Hon’ble Shri Justice V.R. Kingaonkar
(Judicial Member)

Hon’ble Dr. Ajay A.Deshpande
(Expert Member)

In the Matter of:

THE GOA FOUNDATION,
Through its Secretary,

G-8, St.Britto’s Apts. ...APPELLANT

Feria Alta, Mapusa-Goa, 403505

Versus

1. GOA COASTAL ZONE MANAGEMENT AUTHORITY

through its Member Secretary,
3rd Floor, Dempo Towers,
Patto, Panaji,Goa -403 001.

2. GOA STATE INFRASTRUCTURE DEVELOPMENT

CORPORATION,

through is Managing Director,

EDC Building, Panaji, Goa 403 001.
New Delhi-110001.

3. The GOA STATE OF ENVIRONMENTAL IMPACT

ASSESSMENT AUTHORITY,
Demo Towers, Patto, Panaji Goa 403 001.

4. STATE of Goa through Chief Secretary,
Secretariat, Parvorim, Goa.

5. The Chief Conservator of Forest,
Forest Department, Panaji-Goa.

......... RESPONDENTS
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Counsel for Appellant(s):

Norma Alvares, a/w Supriya Dangare for Appellant.

Counsel for Respondent(s):

Mr.Dattaprasad Lawande for Respondent No.1.
Ms.F.M.Mesquita, For Respondent No.2.

Mrs. Shewta Busar, for Respondent No.3

Date: March 27tk, 2015

JUDGMENT

1. By this order, preliminary objection raised in
respect of limitation for filing of the appeal, is being
considered and disposed of, in as much as , it is germen
to further decision making, if we have to deal with the

matter on merits. The Appellant has challenged impugned

order of GCZMA (Respondent No.l) issued on 22nd

Oct.,2013 and also urged for restoration of beach at
Querim to its original condition by Respondent No.2,
Viz.Goa State Infrastructure Development Corporation.

2. Undisputedly, there is river at Tiracoal,Goa. There
is embankment of river on one side and opposite to other
side, there is beach of Keri, which is abutting inward part
of Sea. In between Keri beach, Tiracoal River beach and
Keri water flows in confluerice.

3. There is no dispute about the fact that the village
Tiracoal is at a short distance from border of State of
Maharashtra, particularly Vengurla Taluka (District
Sindhudurg). Respondent No.2 is dealing in construction
activities and development within the State of Goa.

Respondent No.2 decided to construct a bridge across

(1) Appeal No.31/2014(W2) 3 5 3
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Tiracoal and Keri, costing about Rs.77 Crores.
Respondent No.2, in fact, has constructed a small part of
the bridge towards Tiracoal river side. However, no work
has been yet commenced from Keri side. The work done
from Tiracoal village side is also up to about 7 tol0 %
within the estuary.

4. Briefly stated, the Appellant’s case is that, the
work of bridge in question falls within the CRZ-I as per
the approved Coastal Zone Management Plan and CRZ
Notification. Respondent No.2 has not obtained approval
of the MoEF as required under the CRZ notification,
2011. The permission granted by Respondent No.l for
construction work is illegal, because the construction
work falls within the CRZ-I area and in violation of
procedure laid down in CRZ Notification. The bridge on
the southern side is being constructed in the No
Development Zone (NDZ) zone, immediately on the
eastern side of Querim beach which is demarcated at
CRZ-1, as per the approved CZMP and CRZ notification.
The bridge is being constructed without prescribed study
of Environmental impact and that too, in the No
Development Zone (NDZ) Querim across the river which is
eco sensitive area. The northern side access in Tiracoal
village is Forest land, for which there is no F.C. diversion
order sought from Fc;rest Conservative authority as per

the Forest Conservation Act, 1980.

5. The Appellant alleges that, copies of the minutes

of the GCZMA and NOC dated 22-10-2013 were obtained
by him on 11-8-2014. The Appellant further alleges that,
when he received knowledge of the construction on 13-7-
2014, he filed complaint to the GCZMA and thereafter
filed Application under RTI. The Appellant further alleges
that, though the Application is not strictly within the

time, set out in the NGT Act, it is still within time, from

(J) Appeal No.21/2014(WZ) 36 3
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4
the knowledge of the work, which had commenced at the

spot. So, the Appellant has sought condonation of delay
in filing of the appeal.

6. Respondent No.l1 (GCZMA) and Respondent No.2
raised preliminary objections, on the ground that, the
appeal is barred by limitation and is liable to be
dismissed, because, it is filed after 30 days and therefore,
does not come within the ambit of Section 16 of NGT Act.

E Before considering the issue of limitation, we shall
first have a look at approved plan of Goa State Coastal
Zone Management ( Annexure A). The plan of GCZMA
dated October 22n7d | 1996, reveals that, general
conditions added in “ Clause-A” to the extent, they are

relevant and thus:

] Kk

(i) No activity that has been declared as prohibited
under  Section 2 of CRZ Notification, 1991 shall
be carried out within the Coastal Regulation Zone.

(ii) The permissible activities shall be regulated in
accordance with Section 3 and follow the norms
for regulation as indicated in Section 6(2) of CRZ
Notification,1991 as amended in 1994.

8. The Appellant made a complaint dated July 14t
2014 to GCZMA which shows that, on July 13t 2014, the
construction of bridge across the Tiracoal River was
noticed by him. He, also stated in the complaint that, no
permission can be given for such development in NDZ,
thus, the Appellant was well aware that the area was
within NDZ and the work was being done in such area
before July 13t%, 2014,

9. The documents placed on record, prima-facie
show that, there are trees and there may be
encroachment on forest on Tiracoal side. In other words,

there could be requirement to obtain permission from

(J) Appeal No.31/2014{W2) 37 4
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Forest Conservation Authority if the project is to be
completed. What the Appellant is challenging in the
present appeal is, however, CRZ permission dated 22»d
Oet.2013. Lhe impuéned permission of the CRZ shows
that, the GSIDC will be required to obtain all other

. permissions/approval, for the construction of the bridge,

as required by law. In other words, without obtaining
permissions of the competent authorities, the CRZ
clearance cannot be effected. So also, reclamation of river
in Goa is banned and therefore, Captain of Port will have
to consider the proposal of NOC.

10. It is argued on behalf of the Appellant that, first
date of knowledge shall be the date where from the
knowledge of illegal order be considered and therefore, it
is well within time. According to the Learned Advocate
Norma Alvares, the Appellant came to know, only on 13t
June 2014, that the construction was started without
approval of the competent authority, and therefore, the
complaint was lodged on next day. Thus, July 14t 2014
is the date which triggered limitation and aé such, the
appeal is within limitation, since it is filed on October 13t
2014. From the record, it appears that the Appellant
submitted an Application of NOC issued by GCZMA, NOC
issued by Captain of Port and Site Inspection under the
RTI Act, 2005. This Application was submitted on August
6th 2014. The applicant was directed to collect the copies
on payment of required fees. It appears that, all the
information was received by him on 11-8-2014, after
collecting the copies. Obviously, the Appellant came to
know about the impugned order on 11-8-2014, even
assuming that, the copy was received somewhat late,
though he came to know about earlier, yet date of
knowledge of the Appellant is, somewhere in midst of

August,2014. Filing of the appeal in the 27d week of

(J) Appeal No.31/2014(w2) 38 5
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October, 2014, i.e. about one year after the knowledge, is
outside the limitation, provided Under Section 16 of the
NGT Act.
11. According to Advocate Norma Alvares, technical
issue of limitation should not detain the Tribunal from
considering of the appeal, which can be termed as an
application, because the Appellant has also sought
restoration of the land at the beach of Querim to its
original condition, which is a relief, that falls within the
provision of Section 14(1) r/w Section 15 & 18 of NGT
Act. The contentions of Learned Advocate Norma Alvares
is that, the limitation of six (6) months is applicable in
case of Application filed U/Sc.14(1) r/w Section 14(3) of
NGT Act from date of knowledge, even if the present
Application is considered as an application, instead of an
appeal. So, it is argued that the application/appeal is not
barred by limitation.
12. At this juncture, it may be noted that the
Appellant is well aware of the fact that, the appeal is not
well within the time, prescribed under the NGT Act. For
such a reason, in Para-27 of the Appeal-memo, it is stated
as below. '

* Though the Application is therefore strictly not

within the time set out in the NGT Act, it is still

within the time stipulated once the Appellant came

to know. Therefore, Appellant seeks condontion of

delay in filing this appeal.”

The Appellant mainly seeks setting aside, the order of
GCZMA passed on October 22nd 2013. Therefore, the
main purpose of the appeal is to challenge the said order.
The impugned order, in fact, came within knowledge of
the Appellant when copies of the relevant communication

was received by him after the Application filed under

(J) Appeal No.31/2014(WZ) 3 9 .
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R.T.I. Obviously, the Appellant ought to have made it
clear, as to when did he file Application under the R.T.I.
He states that, he filed such Application on 25t
Sept.2014 after conducting due research. He further
states that, he has pleaded for condonation of delay, if
any, in the appeal. The information received by him, in
any case, was said to be after said application. The record
shows that the documents were furnished to him on 11-
8-2014. The GCZMA issued NOC dated 22-10-2013. The
GCZMA has filed affidavit that minutes of GCZMA had
been up loaded on the website, in the month of
November, 2013 itself.

13. So far as the starting point of limitation for the
purpose of appeal is concerned, U/Sc.16 of NGT Act,
2010, the limitation triggers when the Appellant can be
attributed knowledge in relation to the impugned order, at
first time. The Appellant has come up with a case that for
the first time the activity of the construction was noted on
19-8-2014.He received reply from GSPCB on 284
Aug.2014. He received reply dated 16% Sept.2014 from
GSIDC.

Chief bone of contention advanced by learned
Advocate General appearing for the State of Goa is that,
the Appellant had knowledge of the project in question
since very beginning when the issue of Tiracoal Bridge
and other bridges were discussed during a meeting held
on 2-1-2012 between the Honble Chief Minister and
other officials. He pointed out that, the construction of
Tiracoal Bridge finds mention in the Chief Minister’s

speech of May of 2012. Thus, the project was in

‘ contemplation of State of Goa since 2012 and this was

known fact to the Appellant and all the concerned
members of nearby area. The Appellant, however,

submitted that in the Writ Petition filed before Hon'’ble

(J) Appeal No.31/2014(WZ) 40 7
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High Court of Bombay at Goa (W.P. No.362 of 2010, Civil
Application No.155 of 2010) was filed in respect of similar
matter. It is pointed out that, in his additional affidavit
dated 7t Oct.2010 the Executive Engineer (PWD) stated

that “ The work of the construction of that bridge would

not come be recommenced until the CRZ clearance is

obtained from the Ministry of Environment & Forest

(MOEF).” The Hon’ble High Court accepted the said

statement. On the basis of such statement the Hon’ble
High Court directed that, the construction of said bridge
shall not be recommenced until the CRZ clearance is
obtained from the MOEF, and for a period of 7 days
thereafter. That was altogether different matter pertaining
to Benaulim-Sinquetim in South Goa.

14. The Affidavit of Member Secretary of GCZMA
shows that, permission of GCZMA was granted to the
project of bridge in question l.e Bridge between river
Tiracol and Keri as per communication dated 22nd May,
2011. His affidavit shows that, the proposed bridge from
Keri to Tiracol is of 13 Mtrs and comprises of 10 (Ten)
Piers. Out of them, 2(Two) Piers will be erected in the NDZ
area towards Keri side and 2 (Two) Piers will be erected
within in the NDZ area towards Tiracol side.The total area
of land occupied on Keri side will be only of 21 Sq.Mtrs
under the Piers and rest of the bridge will be suspended
in the air above NDZ area, which would not involve any
environmental degradation at all.

His affidavit further purports to show that, the
construction of bridge is exempted under the EIA
Notification from procedure to seek permission. Moreover,
the CRZ Notification gives authority to the GCZMA and
the Notification itself exempts the construction activities

of the bridge from the CRZ Clearance.

(J) Appeal No.31/2014(Wz) 41 8
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15. The “exemption” is applicable to project in
question, if it is so looked from the stand point of view of
CRZ Notification. The CRZ Notification is issued with an
object to regulate certain activities in the area between
HTL & LTL and to protect the interest of fishermen, Sea
water, islands, to conserve and protect the coastal status
so on and so forth. The word “To Regulate” implies power
to grant or reject any permission sought for. The
regularity authority prima-facie has the powers to deny
the permission if the Application does not satisfy
parameters required for a particular regulations, in the
present case CRZ norms or the EIA norms. It has also
legal authority to grant such permission, if the norms are
fulfilled. The very fact that MOEF referred the matter to
the CRZ authority in similar case, in spite of directions of
the Hon’ble High Court to consider the application, is
indicative of the fact that the authority already with the
GCZMA. The expression “Regulate” is clear from the
dectums in “Maharashtra State Board of Secondary and
Higher Secondary Education Vs. Paritosh Bhupesh kumar
Sheth, (1984) 4 Supreme Court Cases 27, K.Ramanathan

Vs. State of Tamilnadu & Another, (1985) 2 Supreme
Court Cases 116, Asa Ram Vs. District Board, AIR 1959

Supreme Court 480.

16. A question may arise, as to why we are inclined to
discuss the above legal position. This is because the
Appellant has come up with a case that, the respondent
No.2 ought to have approach MOEF and mere CRZ
Clearance could not be sufficient. According to the
Appellant, the Respondent No.2 by-passed the important
stages of scoping, public consultation, Screening and
appraisal, which are essential for decision making by the
MOEF. The Appellant alleges that, the Respondent No.2

purposefully avoided the public hearing, in order to
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deprive the Appellant and public members to raise
objections to the project, in order to avoid grievances by
way of conducting public hearing. This being the main
thrust of the contention in the appeal, we have taken
prima facie review of the CRZ notification, in order to
show that there may not be such ill-intention of the
respondent No.2 to avoid public hearing while applying to
the CRZ authority, for grant of permission to seek
Clearance for the project of the bridge in question. The
Appellant had knowledge that construction activities was
going on when he visited the site, allegedly on 13t July,
2014. Thirty (30) days period from 13-7-2014 elapsed on
13th August, 2014. Even assuming that, the Appellant
received knowledge of the EC after getting the relevant
documents on 11-8-2014, yet, the appeal filed on 13t
Oct.2014, is surely after the period of 30 days, from the
date of such knowledge. The averment made in Para-14 of
the appeal-memo gdes to show that, the copy of the
minutes of GCZMA meeting held on 15-10-2013 were
down loaded from the web site of the authority as
Annexure-I.

17. Reply to the complaint filed by the Appellant was
received from the GCZMA on 26-8-2014, merely annexing
approval. Even considering all these documents, the
appeal filed on 10t Oct.2014, is barred by limitation,
because it is filed, after 30 days, as prescribed period
under Section 16 of NGT Act, 2010. |
18. There can be no doubt that, the delay can be
condoned as provided under Section 16, if “Sufficient
Cause” is shown by the Appellant and the extension of
such period can be up to 60 days further.” Thus, there is
outer limit of 90 days provided by Section 16 of NGT Act,
for filing of the appeal. Unfortunately, in the present

appeal, the Appellant has not filed any separate

(1) Appeal No.31/2014(W2) 43 10
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Application for delay condonation. The Appellant has not
given any “Sufficient cause” for the delay. The delay is not
explained at all. The Appellant has not shown as to why
the delay is caused after the initial prescribed period of
thirty (30) days and why explanation of such delay under
proviso appended to Section 16, is required to be granted,
as an exemption or by way of special reason. In the
absence of such special case made out, the Tribunal
cannot assume that, there exited some “Special Reasons ”
“Special cause” for the Appellant to file appeal after a
period of 30 days, which is prescribed under Section 16 of
the NGT Act,2010.

19. By now, it is well settled that, the period of
limitation cannot be extended beyond the prescribed
period under special enactment. The NGT Act is special
enactment and therefore, the period of limitation
prescribed under a particular provision, cannot be
extended by applying general provisions of the other
enactment. In case of “Medha Patkar Vs. MOEF & Ors ”
(Appeal No.1 of 2013) Honble Principal Bench of
NGT,Delhi held that the period of limitation is not
extendable beyond the period provided under Section 16
of the NGT Act,2010.

20. So also, in Raza Ahmad Vs. State of Chhattisgarh
& Ors., it is held that:

“The Tribunal must adopt a pragmatic and practical
approach that would also be in consonance with the
provisions of the Act providing limitation. Firstly, the
limitation would never begin to run and no act would
determine when such limitation would stop running as
anyone of the stakeholders may not satisfy or comply with
all its obligations prescribed under the Act. To conclude
that it is only when all the stakeholders had completed in
entirety their respe?:tive obligations under the respective

provisions, read with the notification of 2006, then alone
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the period of limitation shall begin to run, would be an
interpretation which will frustrate the very object of the Act
and would also cause serious prejudice to all concerned.
Firstly, the completely frustrates the purpose of
prescription of limitation. Secondly, a project proponent
who has obtained environmental clearance and thereafter
spent crores of rupees on establishment and operation of
the project, would be exposed to uncertainty, dander of
unnecessary litigation and even the possibility of
Jeopardizing the interest of his project after years have
lapsed. This cannot be the intent of law. "

From the above observations, it is quite clear that, the
limitation available under Section 16 (1) cannot be
extended, nor any sufficient cause is shown to grant such
extension and therefore, appeal is barred by limitation.
Therefore, objection raised by the respondents is legal
and valid.

21. Alternative contentions of Learned Advocate
Norma Alvares is that, the Application also seeks
restoration of land and therefore, it would come within
the ambit of Section 14 (1) of the NGT Act, 2010. We find
it difficult to contingent the argument in as much as
basically the subject matter is appeal against CRZ
Clearance granted to the Respondent No.2 by GCZMA
authority. The Appellant did not raise any “Substantial
question” relating to enforcement of any legal right
relating to environment as contemplated under Sub
Section (1) of Section 14 in the appeal-memo. The
wording of Section 14 of the NGT Act clearly indicate that,
the Tribunal shall have jurisdiction over all civil cases,
where substantial question relating to environment is
involved. In the present case, assuming that this Tribunal
has jurisdiction to decide the civil cases, where the
dispute arises, in regard to implementation of enactment
specified in Schedule-1, then also the period of limitation

is of six (6) months from the date on which the cause of

(1) Appeal No.31/2014(W2) 45 12
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action for such dispute first arose. The distinguishing
features of Section 14 (3) and Section 16 (1)(a)(j) may be
understood with due reference to the words implied by
the Legislature, while drafting both these provisions. It is
pertinent to note that, Section 16 of the NGT Act, deals
with the appellate jurisdiction of the Tribunal, especially
that provides for period of Thirty (30) days from the date

on which the order or decision or direction or

determination is communicated to him, to prefer an

appeal. Whereas, Section 14(3) states that, no Application
for adjudication of c:fispute under this section shall be

entertained by the Tribunal, unless it is made within the

- period of six (6) months from the date on which the cause

of action for such dispute first arose. In other words, the

Legislature intended to make difference between
expression “Cause of action” for such dispute and the
date on which the order or decision was communicated.
Secondly, the dispute can be filed only when it relates to a
substantial question in respect of enforcement of any
“Legal rights relating to environment”. Whereas an
appeal would lie against an order or directions or
determination of any question. In the appeal-memo, the
Appellant has not described that, he raises any particular
dispute relating to environment of legal right, and the
Application falls within the ambit of Section 14(1) and
therefore, the limitation under Section 14(3) of the NGT
Act is applicable. The simple case of fhe applicant is that,
the impugned order passed by the GCZMA is illegal,
incorrect and improper. The Appellant alleges that, the
decision making authority is MOEF and not the GCZMA
and therefore, the impugned order is illegal, which is
therefore impugned on ground of basic legality. It is for
such reasons, including violations of EIA notification and

conditions of CRZ that the impugned work of the bridge
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in question is under challenge in the appeal. As stated
before, even if, the response to the RTI Application is
considered as triggering point and then also the appeal
under Section 16 of the NGT Act is barred by limitation.
22. In the result, the preliminary objection is upheld
and hence the appeal is held as barred by limitation. The
appeal is accordingly dismissed. No costs.

23. Considering the fact that prima facie there appears
certain material, which indicate violation of CRZ, we grant
liberty to the Applicant to file Application or any petition
as may be permissible under the Law to challenge the
impugned project/ CRZ order non-compliance and for
that two (2) weeks the Status quo is continued, as per the

statement made by the learned Advocate General.

......................................................

(Dr.Ajay A. Deshpande)

Date March 27tk, 2015.
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F s GUA STATE POLM4GOION CON FROL BOARD
TE TS wEun e wew
(An 150 9001 -2008 Certified Board) ANNEXURE'Z

Phone Nos @ 91:832-2438567, 2438528 AT, Email id's :

GOA
2438563, 2438550 AT, :f“’—""bt‘f Secretary, GEPCB - ms-gspeh.goa@imic. in
. . 7 b nvironment Engineer, GSPCH - ee-gsneh.
. - g o gspe ainicds |
Tet/ Fax N.o. , ©832-243B528 . TN -Stienlisl, GSPCH - seienlsi-gspeb. qm(‘)miom i
; ' e Yoo, et e _ As$sL Env Engincar, GSPGB - aee- -gepelygoa@nic.in
i e o ) ] TR AT ., . Asst Law Officer, GSPCH - alo- -gspei.goa@nic.n
No.1/20/t2-PCB/ 5 816 I Date:74/07/2013
& g ! ' ¥ "*f‘_tm:u:mt A T 13 N KR ot
The M u-am]sh'ib Dii "CCLGH, o . (V) ( "
.~ Goa State qunslmolute Development Cmpo;almn Lum!cd v o 5 S I
7" Floor, EDC House, a oot e BLN L ||
DI.A[maHm Borkar Road, e e ' R N S |
Panaji Goa 403 001. . g - | Il

Sub:- Coustruction of .l-iriu;'ige_cunuecli'ng Keri o Tiracol over rivet Lizacei- -
- Issug of Nu Objeciion Certificate. _
- Refi- Your letter No.GSIDC/Engg{Works/SSMZ185 dated 16" July, 2013,

Bir;
- With refelence to your ]etter cited 'lbove I am ducctcd to inform you that the activity of
construction of budge does not come within the purwew of the Waler Act & Air Act. Hence this

Board cannot issue any NOC for such. pu:pose You are also required to obtain lcqmstlu

' permlsstonsl NOC’ from compefent autl]orltle.s before commencement. of the -proposed -

- construclion actlvﬂ_y. :

Yours faithfully,
2 ‘luf.\;__,./"
w4

Sanjeev Juglulmu)
Asst, Env. L,uttneu

DPITIDO Towere st Floor EDC Patto Plaza, Panaji, Gus 403 [HH
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ANNEXURE-3

Town & Country Planning Dept.
Pernern Taluka Office
Government of Gos,

Pernem - Goa.

Date: 28[g |z V% A

-

N

To,,

The Manager (Engg),

Goa State Infrastructure Dévelmnment Corporation Ltd.
7" floor, EDC House,

'Dr, Atma Bandodkar Road,

Pansji_, Goa —403001.

Sub.: Proposed land acquisition for construction of bridge connecting Querim to Tiracol over
river Tiracol.

Ref.:  GISIDC/Engg/works/854/2530 dated 30.07.2013.
Sir,

With reference to the above mentioned subject, it is to inform you that there is No Objection
from Planning Point of View to acquire land for construction of bridge at village Querim and
Tiracol of Pernem Taluka admeasuring an area of 6390 m2 (Querim village acquisition area =

4490 m2 & Tiracol village acquisition area = 1900 m2) as per the Sy. Plan and survey description
-submitted to this office.

* .
Further, As per the Regional Plan for Goa 2001 the Sy. No. under reference falls under foilowing
zones: g 3

-

Village/ Taluka Sy. No./sub division no. Zoning as per Regional Plan
for Goa 2001
Querim/ Pernem - 110(P);112/1(P) Orchard zone
: 11/2 (F) Partly Orchard
L Partly Settlement
Tiracol/ Pernem 14/1 (P), 2(P) 1 Orchard Zone
| 3 i 15/1(P), 7(P)

This NOC s issued subject to the following conditions: .

1. Prior NOC for Cutting of sluping land or filling of low lying land shall be obtained under
sed‘ion 17A of the Town and Country Planning Act. i

2. NOC of forest departmept shall be obtained, if required for the said purpose.

3. Nztural drain/ Nallaha sﬁall not be blocked.

4. NOC required from ahy other authority/ department under any other law shail be
obtained for the said purpose by the acquiring dept.

5. Any other development in the préposed acquifeu‘ area shall be ¢arries out as per rules
and regulation in force. ‘

Yours faithfully
~

o \ E,

i \'3‘:'!:
ok{

Town Planner

49
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. 'ANNEXURE-4

A/a:r(«ﬂ
MM.'-"/ RIAE

Iy ) S *““i"l):.;\ 05

o, ] %’ -,
- GOA COASTAL ZONE MANAGEMENT AUTHORITY %
- C/o Department of Scienecs, Technology & Environment, (Govt.of Goa}

- Opp. Saligac Seminary, P.O. Saligao, Bardez, Goa—403 571

Phorne: (0832) 2407580, 2407187, 2407189 Fax: (0832) 2407176

e-mail:dir-gtz coariinic,in

- No. GCZMA/N/13-14/42 [ g1y

, Dated: 2 /10/2013

- D. t c .

2ging Director, o R i

State Infrastructure Development Coprn. 1,1, . 2 GZo L ;.

7" Floor, EDC House, Dr. Atmaram Borkar Road, oS ot ‘l“ ‘ NG
anaji-Goa. e

s

NOC for propossd Construciien of &

ridge connecting Keri to Tiracol over river
acol

et Your Letter Vo, GOIDC/Engs/Works/854/2184 dated 16/67/2013

With reference to the above-menticned subject, it is hereby conveyed that this Office has

=xamined your proposal in the 94" G‘CZ.MA' Meeting held on 15/10/2013 and the same was
wproved subject to the condition that there shal

1 be no filling of land / no cutting of trees eic..
His approval is further, subject to the issue of consent to establish NOC from the Goa State
olfution Contrel Board (GSPCR) and further condition listed below. ;

All the provisions of the CRZ Motification, 2011 should be strictly complied with.
Prior to the commencement of the development work on the
upon the project propone

ground, it will be incumbeni
nt to obtair all other permission as required under law.

i “Consent to Establish/NOC from the Goa Siate Pollution Control board (GSPCRB).
ii, Approval from Town and Countr

'y Planning Department from the planning angle 2
iii Approval from Captain of Ports, Governi.nent of Goa, . Panaji-Goa. ;

2. Duc care should be taken to prevent and mitigate advarse environmental impacts such as
erosion of earth material info the river, dugt pollution, noise poliution ectc.

This permission is liable to be revoked, if it is found, at any stage, that the apnlication

contained false information/wrong plans/eaienlation/documents.

Yeaurs faithfully,
7 B
B
< (Levinson J. Martins)

Member Secretary (GCZMA) &
Divector/Ex-Officico, Joint Secretary (ST

P. 8 to Principal Thisf Secretary (Xuviremment)/Chinirman (GCZMA), Secretariat,
Alto-Porvorim.
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AT PR
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
Regional Office (Southern Zone),
Kendriya Sadan, IVth Floor, E& F Wings, 17" Main Road,
lind Block, Koramangala, Bangalore — 560 034,
Tel.No.080-25635909, E.Mail: rosz.bng-mef@nic.in

ANNEXURE-5

BY SPEED POSTj
F.No.4—-GOB 1053/2015-BAN/ gEZE
Dated the 30" December, 2015

To
The Secretary (Forests),
Government of Goa, -
Secretariat Annexe, Junta House, 3™ Floor,
Panaji (Goa)

Subject: Diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for
design and construction of bridge connecting Keri to Tiracol over river Tiracol
including approaches in Tiracol village of Pendem Taluka.

Sir,

Please refer to Dy. Conservator of Forests, Monitoring & Evaluation, Forest Department,
Government of Goa'’s letter No.6-829-2014-15-FD/218 dated 04/12/2015 seeking prior approval
of the Central Government in accordance with Section’2’ of Forest (Conservation) Act, 1980 in
respect of the above project.

After careful consideration of the proposal, | am directed to convey Central
Government’s ' approval in-principle (Stage-l) under Section’2’ of Forest (Conservation) Act,
1980 for diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for design
and construction of bridge connecting Keri to Tiracol over river Tiracol including approaches in
Tiracol village of Pendem Taluka, for a period of 20 years, subject to the following conditions:-

1. The legal status of forest land shall remain unchanged.

2. Demarcation of the proposed forest area shall be carried out by erecting 4 feet high
cement concrete pillars duly numbered at an interval of 20 meters at the cost of user
agency, before issue of Stage-Il clearance.

3. The cost of raising plantation of ten times the number of trees to be felled shall be
realised from the user agency.

4. The State Government shall charge the Net Present Value of the diverted forest land
measuring 0.2884 ha. from User Agency as per the orders of the Hon'ble Supreme
Court dated 28.03.2008 and 09.05.2008 in IA Nos.826 in 566 with related I1A’s in Writ
Petition (Civil) N0.202/1995.

5. Additional amount of the Net Present Value (NPV) of the diverted forest land if any,
becoming due after revision of the same by the Hon’ble Supreme Court of India in future,
shall be charged by the State Government from User Agency. User Agency shall furnish
an undertaking to this effect.
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6. The User Agency shall make online payment of cost of Net Present Value with Adhoc-
CAMPA through e-payment module of Forest Clearance portal- forestclearance.nic.in.

7. The total forest area utilized for the project shall not exceed 0.2884 ha.

8. All other approvals required, if any, under different Acts shall be obtained before
commencement of work.

9. Any other condition that the Additional Principal Chief Conservator of Forests (Central),
Regional Office, Bangalore may impose from time to time for protection, improvement of-
flora and fauna in the forest area and public convenience, shall also be applicable.

10. Violation of any of the conditions shall invite penal action, as deemed fit by the Additional
Principal Chief Conservator of Forests (Central), Regional Office, Bangalore.

After receipt of the compliance report on the above conditions, the proposal will be
considered for final approval. Transfer of forest land to User Agency shall not be effected prior
to the issue of final approval. This in-principle approval shall be valid for a period of 5 years. In
the event of noncompliance of the above conditions, this in-principle approval shall
automatically stand revoked after 5 years.

Yours faithfully,

(Dr. Avinash M. Kanfade@’( 12418

Conservator of Forests (Central)
Copy to:-

1. The Director General of Forests & Special Secretary to Govt. of India, Ministry of
Environment, Forests and Climate Change, Indira Paryavaran Bhavan, Agni Wing,
Aliganj, Jor Bagh Road, New Delhi — 110 003.

2. The Principal Chief Conservator of Forests, Forest Department, Government of Goa,
Panaji (GOA), PIN- 403001.

3. The Deputy Conservator of Forests (Monitoring & Evaluation)/Nodal Officer (FCA),
Office of the Principal Chief Conservator of Forests, Forest Department, Government of
Goa, Panaji (GOA), PIN- 403001.

4. The Managing Director, Goa State Infrastructure Development Corporation Limited (A
Govt. of Goa Undertaking), Panaji (Goa).

5. Guard file.

12418”

(Dr. Avinash M| Kanfade
Conservator of Forestgs (Central)

a%

3ol
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ANNEXURE-6

GSIDC/BOl/26%

- L% égq_%\b 2444 February, 2016

To, t

The Assistant General Manager , "
Bank of India,

Campal Branch,

Panaji — Goa
Sub: Transfer of Funds
Ref: O/D A/e No. 102025100000221
Dear Sir,

With reference to the above, you are requested to kindly transfer an amount of
Rs. 3,61,808/- (Rupees Three Lakhs Sixty One Thousand Eight Hundred Eight Only) through
RTGS from above referred O/D A/c to the below mentioned bank A/c. Detail of A/c is as

follows:
Bank Name . Union Bank of India
Branch t 52.Sunder Nagar, New Delhi - 110003
Address : 52,Sunder Nagar, New Delhi - 110003
Beneficiary name . GOA CAMPA
Beneficiary A/c No. CAMPAGAROAD140992015532
RTGS/IFSC Code No. :  UBIN0534498
Rupees i 3,61,808/-

Thanking you,

Yours faithfully,

v

(Kirti Bhat)
Asst. Manager (Finance)

njit Rodrigues
anaging Director
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AT PR
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
Regional Office (Southern Zone),
Kendriya Sadan, IVth Floor, E& F Wings, 17" Main Road,
lind Block, Koramangala, Bangalore — 560 034,
Tel.No.080-25635909, E.Mail: rosz.bng-mef@nic.in

ANNEXURE-7

BY SPEED POSTj
F.No.4—-GOB 1053/2015-BAN/ gEZE
Dated the 30" December, 2015

To
The Secretary (Forests),
Government of Goa, -
Secretariat Annexe, Junta House, 3™ Floor,
Panaji (Goa)

Subject: Diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for
design and construction of bridge connecting Keri to Tiracol over river Tiracol
including approaches in Tiracol village of Pendem Taluka.

Sir,

Please refer to Dy. Conservator of Forests, Monitoring & Evaluation, Forest Department,
Government of Goa'’s letter No.6-829-2014-15-FD/218 dated 04/12/2015 seeking prior approval
of the Central Government in accordance with Section’2’ of Forest (Conservation) Act, 1980 in
respect of the above project.

After careful consideration of the proposal, | am directed to convey Central
Government’s ' approval in-principle (Stage-l) under Section’2’ of Forest (Conservation) Act,
1980 for diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for design
and construction of bridge connecting Keri to Tiracol over river Tiracol including approaches in
Tiracol village of Pendem Taluka, for a period of 20 years, subject to the following conditions:-

1. The legal status of forest land shall remain unchanged.

2. Demarcation of the proposed forest area shall be carried out by erecting 4 feet high
cement concrete pillars duly numbered at an interval of 20 meters at the cost of user
agency, before issue of Stage-Il clearance.

3. The cost of raising plantation of ten times the number of trees to be felled shall be
realised from the user agency.

4. The State Government shall charge the Net Present Value of the diverted forest land
measuring 0.2884 ha. from User Agency as per the orders of the Hon'ble Supreme
Court dated 28.03.2008 and 09.05.2008 in IA Nos.826 in 566 with related I1A’s in Writ
Petition (Civil) N0.202/1995.

5. Additional amount of the Net Present Value (NPV) of the diverted forest land if any,
becoming due after revision of the same by the Hon’ble Supreme Court of India in future,
shall be charged by the State Government from User Agency. User Agency shall furnish
an undertaking to this effect.
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6. The User Agency shall make online payment of cost of Net Present Value with Adhoc-
CAMPA through e-payment module of Forest Clearance portal- forestclearance.nic.in.

7. The total forest area utilized for the project shall not exceed 0.2884 ha.

8. All other approvals required, if any, under different Acts shall be obtained before
commencement of work.

9. Any other condition that the Additional Principal Chief Conservator of Forests (Central),
Regional Office, Bangalore may impose from time to time for protection, improvement of-
flora and fauna in the forest area and public convenience, shall also be applicable.

10. Violation of any of the conditions shall invite penal action, as deemed fit by the Additional
Principal Chief Conservator of Forests (Central), Regional Office, Bangalore.

After receipt of the compliance report on the above conditions, the proposal will be
considered for final approval. Transfer of forest land to User Agency shall not be effected prior
to the issue of final approval. This in-principle approval shall be valid for a period of 5 years. In
the event of noncompliance of the above conditions, this in-principle approval shall
automatically stand revoked after 5 years.

Yours faithfully,

(Dr. Avinash M. Kanfade@’( 12418

Conservator of Forests (Central)
Copy to:-

1. The Director General of Forests & Special Secretary to Govt. of India, Ministry of
Environment, Forests and Climate Change, Indira Paryavaran Bhavan, Agni Wing,
Aliganj, Jor Bagh Road, New Delhi — 110 003.

2. The Principal Chief Conservator of Forests, Forest Department, Government of Goa,
Panaji (GOA), PIN- 403001.

3. The Deputy Conservator of Forests (Monitoring & Evaluation)/Nodal Officer (FCA),
Office of the Principal Chief Conservator of Forests, Forest Department, Government of
Goa, Panaji (GOA), PIN- 403001.

4. The Managing Director, Goa State Infrastructure Development Corporation Limited (A
Govt. of Goa Undertaking), Panaji (Goa).

5. Guard file.

12418”

(Dr. Avinash M| Kanfade
Conservator of Forestgs (Central)

a%

3ol
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488 ANNEXURE-8
GSIDC O

Cornerstone of Goa's Future

’Y‘A‘

Rel: GSIDC/Engg/Works/854/ A5 1"\"1"{" £ August 2021

MOST URGENT /TOP PRIORITY

To

The Dy. Conservator of Forest,

Monitoring & Evaluation.

Office of the Principal Chiel' Conservator of Forests.
“Goa Van Bhawan™, Forest Department.

Altinho, Panaji .- Goa.

Sir,

Sub :“Request for grant of Final Approval (Stage-11) Clearance Sor diversion of Forest
Land for “Design and Construction of bridge connecting Keri to Tiracol over

*

river Tiracol including approaches in Tiracol Village of Pernem Taluka.’
Ref.: 1) Letter No.F.No.4-GOB 1053/2015-BAN/7826 dated 30" December 2015

2} Letter bearing No.6-829-2020-21-F D/S475 dated 11™ February 2021

3) Letter No.GSIDC/Engg/Works/854/6387 dated 22 February 2021

4) Letter bearing No.4-GOB 1053/2015-BAN/1368 dated 12" March 2021

I. This has reference 1o the above subject. The Ministry of Environment. Forest &

Climate Change (MoEF&CC) vide letter dated 30/12/2015, referred at Sr.No.(1)
aranted stage | Forest Clearance for 0.2884 Ha land on Tiracol side for the project
under reference. Upon stage | Clearance. GSIDC initiated the process of
demarcation and other procedures stipufated in the conditions specified in grant of
stage | Clearance. The compliance report was forwarded to your office for onward
submission to the Regional Office of the MoEF&CC at Bangalore for obtaining

final Forest Clearance.

[~

The MoEF&CC vide its letter dated 1 February 2021 sought details of the matter
pending before the Hon’ble National Green Tribunal (NGT) and W/P No.121 of
2017 pending before the Hon'ble High Court. The request of the MoEF&CC was
duly complied by GSIDC vide its letter dated 22/02/2021 referred at Sr.No.(3)

above,

Goa State Infrastructure Development Corpor. imited {A Government of Goa Undertaking)
7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-59 | F (0832) 24893577
CIN No. U75112GA2001SGC002954 | www.gsidclid.com
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3. The MoLF&CC vide tetter dated 12/03/2020 has conveyed that the Final FC

=]

(Stage-II} cannot be granted at present. since the ownership of land and Stage-|
approval 1ssued by them is challenged before the Hon ble High Court of Bombay

at Goa.

4. The project in question was undertaken by GSIDC in the year 2013. The
Government of Goa has availed loan for the project from NABARD under their
RIDF Scheme. However, due to stay from the Hon'ble NGT. Government was

unable to reap benefit of the project.

n

The Hon'ble NGT. thereafter. vide its judgement dated 22/01/2020 dismissed the
challenge to the Construction of Tiracol Bridge subject to fulfillment of the
conditions recommended by the NIOT and the relevant provisions ot the applicable
law. The Hon’ble High Court was also pleased to dispose the Writ Petition
No.183/2021 filed by M/s. Goa Foundation, challenging the Order dated
22/01/2020 passed by the Hon ble NGT.

6. The conditions levied vide grant of stage-1. Forest Clearance (F.C). stood complied
by GSIDC. In addition, there is no stay operating on the procurement of
sanctions/permissions under the Forest (Conservation) Act, 1980 from the Central
Ministry as per order of the Hon'ble High Court of Bombay at Goa. in Writ
Petition No.121 of 2017. The Hon ble High Court while hearing Writ Petition
No:121 of 2017 had only recorded that “Ne activity going on at the site and the

work of the bridge has already been stopped in view of the orders of the National

Green Tribunal ™.

7. Taking into consideration the compliance of the conditions levied in terms of
Stage-1 Forest Clearance and the disposal of the O.A.33/2015 (WZ) by the Hon’ble
NGT, there is no prohibition and / or restrain on the Ministry of Environment,
Forest and Chlimate Change. to proceed ahead with the grant of Stage-I1 Forest
Clearance for diversion of 0.2884 h.a. of (orest land in South Goa Forest Division /

District for design and construction of bridge connecting Keri to Tiracol.

Goa State Infrastructure Development Corpora51Zmited (A Government of Goa Undertaking)
7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-59 | F (0832) 2493577
CIN No. U75112GA2001SGC002954 | www.gsidcltd.com
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§. Considering thal the completion of the project has been tong delayed for reasons
enumerated above. any lurther delay would only incur additional financial burden
on the State Exchequer. Till date. GSIDC has incurred expenditure of
Rs.29.34.23.158.00. and approximately additional amount of Rs.13 Crores is
required to be incurred to complete the balance work . Nearly 40% of the project is
completed. The balance work is pending for want of final Forest Clearance form

MoEF&CC.

9. The Hon’ble NGT vide its order daied 22™ January.2020 had interalia obscrved
that * having regard to the fact that Tiracol Bridge may be a matter of public utility
and the same can be constructed without any adverse damage to the environment.

there is no justification to stop the same in absence of any illegality being shown™.

10. As regards Writ Petition no. 121/2017. pending before the Hon’ble High Court
challenging the Stage -1 Forest Clearance granted to the GSIDC, under Section 2 of
the Forest (Conservation) Act, the same would not be mamtainable before the
Hon ble High Court. as in terms of Section 2ZA of the Forest (Conservation) Act
R/w Section 16(e) of the NGT Act. 2010, the challenge to the same would lie
before the NGT.

11. Considering the above position. it is once again requested to take up the issue with
the Mol2F&CC for reconsideration of grant of stage-I1 Forest Clearance in public
mterest.

Thanking You,

Yours fai

- S —
(Harish Adconkar)
Managing Director

Copy To:
1) The Principal Secretary (Forests),
Government of Goa.
Secretarial Annexe.
Secretarial. Porvorim-Goa 403 321,

Goa State Infrastructure Development Corpor, imited (A Government of Goa Undertaking)
7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-59 | F (0832} 2493577
CIN No. U75112GA20015GC002954 | www.gsidcltd.com
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2) The Principal Chief Conservator of Forests (HoFF),
Forest Department.
Government of Goa.
Panaji-Goa 403 001.

Goa State Infrastructure Development Corporatﬁnamited {A Government of Goa Undertaking)

7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-59 | F (0832) 2493577
CIN No. U75112GA2001SGC002954 | www.gsidcitd.com
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ANNEXURE-10

LAND USES
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=== NO DEVELOPMENT SLOPES

[ G| PADDY FIELDS / KHAZANS

[CT_]  RIVER/NALLAS/PONDS

(> SANDDUNES/SANDY AREAS
OTHER ECOLOGICALLY SENSITIVE AREAS (ECO-2)

[ CULTIVABLE LAND

(] ORCHARD

(A O] NATURAL COVER

+ + < < IRRIGATION COMMAND AREAS

SETTLEMETS

=] SETTLEMENT AREA
TRANSPORTATION

EXISTING

MAJOR DISTRICT ROADS (25m)
MAIN PANCHAYAT ROADS (15m)
'OTHER PANCHAYAT ROADS (10m)
OTHER ROADS

PROPOSED ROADS

MINOR PORTS

ADMINISTRATIVE BOUNDARIES

STATE BOUNDARY
PANCHAYAT BOUNDARY
SURVEY BOUNDARY

SUB DIVISION BOUNDARY
CREMATORIUM / CEMETERY
PLAY GROUND

ECO - TOURISM SITE
200 MTR. LINE FROM HTL.
500 MTR. LINE FROM HTL.

DISASTER MANAGEMENT SITE

GARBAGE MANAGEMENT SITE

GOLF COURSE

HEALTH CENTER
SCHOOL
VILLAGE PANCHAYAT OFFICE

TEMPLE

CHURCH / CHAPEL

PROPOSED BRIDGE

BLOW 4000m* 60
4000m’& ABOVE 50

oM PLANNER g PASSENGER JETTY
o TR
m FORTS
% [ T3]  TOURIST BEACH HEAD/TOURIST PLACES
DY, ToWN PLANER
TONN 8 COUNTRY PLANNING OEST
‘GOVT OF GOA
wom' __10.000m' ‘Original or Approved Sub - Division Plots upto 350 m will be allowed upto 80 FAR
irespective of the VP Status of Settiement Category.
QUERIM - TIRACOL PANCHAYAT
AREA SEALE PERNEM TALUKA N
REGIONAL PLAN
POPULATION:- FORGOAZ021 (RPG-21) | AL/ 06112010
2001 -3086 REGIONAL PLAN DIVISION
2021 -3089 TOWN AND COUNTRY PLANNING DEPT.
DPR STATUS GOVT. OF GOA
VP2
MAX- FAR PROPOSED 250 100 0 500m




494
ANNEXURE-11

EXTRACT OF MINUTES OF THE 107™ BOARD MEETING OF GOA STATE
INFRASTRUCTURE DEVELOPMENT CORPORATION LIMITED (GSIDC) HELD ON
17™ MARCH 2012

Item No.24(iii) : Construction of Bridges in the State of Goa- Approval for

taking up of work:

1. Bridge at Zuari

2. Bridge connecting Camurlim & Tuem

3. Bridge connecting Chodan & Pomburpa
4. Bridge connecting Keri & Terakhol

5. Bridge connecting Chorao & Ribandar
6. Bridge connecting Panaji & Betim

7. Bridge at Talpona

8. Bridge at Galjibag

9. Bridge at Borim

The Board perused the agenda note. During discussion, it was brought to the
notice of the Board that projects at Sr. No.1, 7, 8, 9, namely, Bridge at Zuari,
Bridge at Talpona, Bridge at Galjibag and Bridge at Borim fall on National
Highway 17 and 4A (Bridge at Borim). So NOC from Ministry of Road Transport
& Highways, Government of India will be necessary. The Hon’ble Chairman
stated that these bridges will be constructed by the State Government by
utilizing GSIDC funds and later on, they can be merged with National Highways
as alignment for all these bridges (except bridge at Talpona and Galjibag) will be
different from the existing alignments of National Highways. It was also brought

to the notice of the Board that the complete design for four lane cable stayed
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bridge at Zuari is already available with PWD. Besides, feasibility studies for
Talpona and Galjibag bridges including structural design are also available with
PWD. However, since the preliminary estimate for these bridges was carried out
in the year 2004 — 05, it may require revision. Besides, the decision for Zuari
bridge will be of six lane bridge instead of four lane bridge for which designs are
ready. After detailed deliberations, the Board decided to take up these bridges

in phases. The Board thereafter passed the following resolution unanimously :-

RESOLUTION NO.2800

RESOLVED THAT the proposal to take up the work of “Construction of bridges
in the State of Goa - Bridge at Zuari, bridge connecting Camurlim & Tuem,
bridge connecting Chodan & Pomburpa, bridge connecting Keri& Terakhol,
bridge connecting Chorao & Ribandar, bridge connecting Panaji & Betim,
bridges at Talpona, Galjibag & Borim”, subject to Government approval and
signing of Memorandum of Understanding with the Client Department, i.e.
Public Works Department and to avail data already available with Public Works

Department, Government of Goa be and is hereby approved.

RESOLVED FURTHER THAT the decision to utilize GSIDC funds for constructing

the aforementioned bridges be and is hereby approved.

RESOLVED FURTHER THAT the proposal to appoint a consultant empanelled in
the category of “Major Infrastructure Works : Bridges” / prequalifying the
consultants, as the case may be, for preparing detail estimate and project

management works be and is hereby approved.

RESOLVED FURTHER THAT the Managing Director be and is hereby authorized

to take further necessary action in this regard.
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(BY REGISTERED A.D. / SPEED POST)

ANNEXURE-12

{—
Ref.: GSIDC/Engg/Works/854/ (5 | €D " 24 March 2013

LETTER OF COMMENCEMENT OF WORK / WORK ORDER

To

M/s. S.N.BHOBE & ASSOCIATES PVT.LTD,
Banking Complex No II, ‘

Unit No 10, Plot No 9 and 10

Section 19-A, Vashi

Navi Mumbai - 400 705,

Sir (s},

Sub:  Consultancy Services for the work of “Construction of Bridge connecting
Keri to Tiracol over river Tiracol”.

Ref. : 1. Letter of Acceptance No. GSIDC/Engg/Works/854/5400 dated
14/02/20123. '

2. Performuarnce Guarantee submifted vide letter No. SNBAPL/GSIDC/Keri
Teracol bridge/230-41-1/2009 dated 28/02/2013.

i. You are requested to mobilize your team for the said work to begin carrying out the
gervices at once,

2. In continuation to the letters referred to above, you are requested to attend this

office to complete the formal agreement within fifteen days from the date of this
letter.

3. The personnel proposed by you in your tender shall be deployed on the work without
substitution,

o :
Stipulated date of commencement of pre-tender activity : 31 March 2013

Stipulated date of completion of pre-tender activity : 307 June 2013

Thanking you,
wrs faithfully,
M P #

opy to: 1. The Principle Chief Engineer

%@é@\ § WL,/
SN
Public Works Department,

Altinhe Panaji- Goa , : For information ‘ \ @} / \

%y. Manager (Accts).

3. Office File ~ Shri. Sachin 8. Wadj:

s 64

243



497

ANNEXURE-13

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE

BENCH, PUNE

APPLICATION NO.33/2015 (WZ)
Goa Foundation V/s. GEIAA & Ors

CORAM: HON’BLE MR JUSTICE V.R. KINGAONKAR, JUDICIAL MEMBER
HON’BLE DR. AJAY A. DESHPANDE, EXPERT MEMBER

Present: Appellant 2 Norma Alvares Adv a/w
Supriya Dangare Adv.

Respondent Nos.3,4 : Mr. Dattaprasad Lawande Adv
Date and Orders of the Tribunal
Remarks
Item No. 16 Heard.
April 17, 2015 - T )
Order No.2 The Applicant has placed on record affidavit along with the

photograph.

Learned Advocate for the Applicant would submit that now the
changes are being made on account of proposed construction of bridge
on spit at Querim. The spit is, therefore, elongated. The factual position
is disputed by learned Advocate Mr. Dattaprasad Lawande, appearing
for the State.

By applying the ‘Precautionary Principle’ and in order to avoid
any further changes in the status of the area on spit at Querim,
particularly, which may cause changes in tidal waves/currents and the
status of estuarine area, which allegedly may narrow down mouth of the
river, no further work be carried out at the said place (i.e. Pillar No.6).
The previous order regarding ‘status quo' to continue, as regards
construction on Teracol side in respect of bridge.

We direct the State to seek report of the Central Water Power
Research Station (CWPRS), Pune, or NIO, Goa or NIOT, Chennai,
regarding environmental impacts on the estuarine area, particularly, on
the spit of Keri (Pillar No.6) and particularly regarding changes, if any,
caused as a result of construction activity in the tidal water activity, or
changes of estuarine areas, due to adverse impact of construction put
in or that construction of Pillar No.6, is likely to influence the tidal
movements of water of river whatsoever it may be. We make it clear that
the said Institute shall assess the fact position and consider all aspects
required to be covered in the study considering the points raised by the
Applicant. The report shall be prepared and called at the cost of GSIDC-
Respondent No.3, and copy of this order be immediately served on the
Director of CWPRS, Pune, or NIO or NIOT, by the Applicant and
learned Advocate appearing for the State. Choice of getting work done
is with the Respondent No.3. The report shall be expedited and not
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Item No. 16
April 17, 2015
Order No.2

delayed due to non-payment of required cost estimates by the Institute.
The report shall be made gvailable within four (4) weeks and shall be
directly sent to the Registrar, NGT (WZ) Bench Pune in sealed
envelope.

All the issues are kept open.

S.0. to 25t" May, 2015.

(Dr.Ajay A. Deshpande)
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Studies on morphological impact by planned bridge

piers on Tiracol river mouth, GOA

A preliminary report submitted by:

Coastal and Environmental Engineering

National Institute of Ocean Technology
(ESSO — Ministry of Earth Sciences)
L}
Chennai — 100

//TRUE TYPED COPY//
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Introduction

The Tiracol River is one of the west flowing minor
rivers, located at the border of the States of Goa and
Maharashtra. It is called Banda River in the upper
reaches according to the Ratnagiri district gazetteer. A
major portion of the river mouth is in the jurisdiction of
Querem village and Goan Government runs a ferry
service across the channel for passengers and visitors of
Tiracol Fort. The site is identified as seasonally varying
wide sandy beaches with spit at the mouth of the river.
The beaches were subject to heavy monsoon wave
climate from Arabian Sea and are prone to severe
erosion. GSIDCL upon the advice of CWPRS has

initiated coastal protection measures at the site.
[Figure 1]

A bridge is planned across the river as an alternative to
the ferry transport in the mouth of the river. The
proposed suspension bridge will have 2 main columns
into the bed, near shore, on either banks of the mouth.
There is huge public outcry, demanding the preservation
of natural beauty of the Tiracol and surroundings. In this
connection, GSIDC has asked NIOT, Chennai to
undertake studies on the impact of man-made
obstruction into the mouth sediment dynamics, through

letter: “GSIDC/Engg/Works/854/25017.

//ITRUE TYPED COPY//
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Status Report on Studies on morpholagical
impact by planned bridge piers on Tiracol river mouth, GOA

Objective

The impact study will be conducted based on available data, supplemented with rapid

data coi.ieclion programme. The morphological changes at Keri spit due to bridge pier will be
predicted accordingly,

Methods
| Numerical modelling will be carried out using MIKE 21 Model of Danish Hydraulic
| Laboratory (DHI) or its equivalent at NIOT using observed and secondary data. Calibration
and validation of the model will be done using field data. The details of the measurement and

1.

(\‘ modelling methodologies are described below.

Tide: Tide measurements will be carried out at two locations using Veleport / Radar
Level Sensor automatic tide recorders for the period of 15 days.

Current: Current measurements will be carried out simultancously with tide
observation,

Wave: Deep water wave data will be extracted from the NIOT wave atlas, validation
with one site wave measurement will be carried out near river mouth by Wave
recorder (Veleport or other ADV/ADP) to access the wave condition at the outer
boundary.

Discharge: The river discharge is planned to be carried out near the river mouth
during spring and neap tide one day each for 10 hours each during day time covering
flood and ebb tide conditions.

Bathymetry: Sounding survey up to Skm upstream of the river Tiracol with 100-200m
line spacing and 10m water depth w.r.t CD offshore (200-300m line spacing) will be

carried out using single beam echo sounder with DGPS. Deeper water bathymetry

data will be extracted from the C-MAP, both measured and C-MAP bathymetry data
will be used for model setup.

Shoreline Mapping: Shoreline mapping will be carried out at both side of the river
bank in and around Pile locations and ground control points ftor rectification of the
Google imageries

Hydrodynamic, wave and sediment transport model will be carried out to evaluate the
flow condition with and without the presence of bridge pillars.

Deliverables

results

NIOT will submit a consolidated report including field measurement and modelling
as per the objective of the study within 2 months on completion of the filed

measurements.

§a~tiona! institute of Ocean Technology, Chennai
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Existing information

onashore drifl is — . :
Longshore drift is a ansport ol sand parallel to the coast in the beaches, when waves

attack ‘ﬂllt‘m at :m. oblique angle, Spits are bars formed by deposition of longshore drift by
destabilized carrying capacity, when an opening inland or similar feature is encountered.

s

Figure 2 - Wind rose, offshore Goa coast - NCEP data set

Jayakumar esal, 2014, were already involved in long term observation of the spit
dynamics at the site and have concluded that the spit is unstable by ensuing wave climate on
west coast. The Goan climate is predominant with south western monsoon with a maximum
of 900 mm rainfall and a total of almost 3m a year. The drainage details are not available in
the public domain, except for micro water shed atlas in soil and land use survey of India. The
coast receives long period waves from South west and steep waves from west and North

West directions (Sanil kumar et.al and Vethamony et.al). Wind is highly seasonal and can be
25 kmph in general during monsoons.

74 National institute of Ocean Technology, Chennai
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impact by planned bridge piers on Tiracol river mouth, GOA
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Figure 3 - Climate chart of Goa

A specialist team comprising experts from NIOT, Chennai and NIO, Goa has visited
the site for preliminary visual inspection in the month of September and later in November.
The sea was a little choppy to initiate measurements. Sca wall with Tetrapod structures is
being erected on the western beach adjoining the mouth on the southern side of the river. A
set of pillars is already in place approximately in the center of the spit. There exists a
platform on the northern bank of the river for engineering relatea works. Shoats are found
inside the creek and the northern bank is totally rocky. Diurnal tides are observed and wave
breaking on the bar is significant. A jetty in the mouth lies broken on the south bank and ferry
is operated between two concrete slopes on either side. Although there was some local
trouble from the public; the team overcame the difficulties with support from GSIDC ream. It

is also observed that protection with rock groins is attempted on the northern bank.

National institute of Ocean Technology, Chennai
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Figure 8 - Tea stall near approach slope at northern jetty

it

Measurements ,
Although information exist in open public domain on various physical oceanographic

data, ground validation of shallow water characteristics is very important in an impact
assessment study. Hence, NIOT has proposed a schematized measurement of various
characteristics in the mouth and vicinity. This is essential to understand the local physics and

validate a numerical model.

As per the proposal NIOT has conducted bathymetry survey and physical
oceanographic (Tide and Current) observations in Tiracol estuary and Topographic survey
along the Querem beach during October second week and November third week and are

summarized in the following table.

, Z 8tional institute of Ocean Technology, Chennai
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and period

-~

[

LSL | Instrument | Pomim oo e
| N type ) l)(‘pi(f‘\ et Location ‘ lwicplnymcmirt _[)é})luyme Remarks
0 . fype starting nt ending :
1 | Tide eWTRS Bl date date _‘
ﬁ%g\“m“"?g%"—\ﬂm_ 1543458 N /1172005 [27/1172015 |
(RCM] eoring 73°43.188'E 1171172015 | 27/11/2015 | didn't work
> TTide (Ww_g;__é' - . after 2 days
raEea—— Br;d.(&’_@ﬁgﬂu___ |5: 43.272'N 10/11/72015 [ 27/11/2015
| RLs) ridge Mount | 73°41.539'F 13/11/2015 | 27/11/2015
A f:f)r?;f) Boat Hanging [ 15°43.355'N IS/TI2015 | 1771172015
il 73°41.533'E
+ }?{‘?Cha"gﬁ’ Boat 15943272 N | 1371172015 | 13/11/2015 ]
to- 73°41.539'E & & :
Grande) 18/11/2015 | 18/11/2015
Boat 15°43.458'N 14/1172015 | 14/11/2015
73°43.188'E & &
[9/11/2015 19/11/2015
5 | Bathymetry Rivermouth to 6 | 15/11/2015 | 16/11/2015
(1 km) km upstream
6 | RTK 2kmon Querim | 10/11/2015 | 12/11/2015
beach from the
river mouth
7 | Wave & Mooring 15°41'58.83" N 13/10/2015 | 12/11/2015 | Data to be
Current 73381 59.39"E extracted
(WRB & from NIOT
ADCP) long term
8 | Current Mooring 15°42'25.17"N | 13/10/2015 | 12/11/2015 | projects for
73°41'26.51"E validation
9 | Current Mooring 15°42" 11.83" N 13/10,2013 12/1172015 | Lost
73° 400 42.39"E equipment
12 | Off shore To be
Bathymetry carried out
during this
- week N

Littoral Environment Observations were also carried out covering the beach region at

half-hourly intervals aver day time during the measurements.

It may be noted that reaching the anticipated measurement duration is not possible by

limited deployment owing 1o total costs involved, vandalism, lost 10 sea - hazards. Some
equipment was unable (o log data due to disturbances, unavoidable. Al the oltshore deployed
equipment, except the S4 current meter at 10m depth was retrieved. The S4 current meter at
10 m depth is missing due to the marker float being cut off. This S4 current meter is being
searched with the help of divers. Near shore bathymetry on the sea side remains pending: by

National institute of Ocean Technology, Chennai
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the time this report is being

. Prepared. along with seabed sediments. Flow mcasurcments are
planned in the

river i the climate permits,

Vertical Datum

Since the tidal measurements are for a short duration, the level information of the site
is established by bringing the reference from the Railway reference network. Pernem station
is available at a distance of 13 km aerial. GPS static observations were carried out and a
reference level is established on a pillar on the west side of ferry approach slope on the
southern bank. It reads 2.384m aboye MSL, after correcting the same for geoid affect, with
an RMS error of 15 mn.

3k i

SR, L

Figure 9 - Board displaying platform level at Pernem railway station

Physical oceanographic features observed

A maximum of 2 knots is observed at the platform on the north side of the creek and
is tidally driven for the period of observation. The angle oscillates between 105° and 270°.
I'he tide is semi diurnal influenced by local topography and spit of the creek. A max of 0.97
m and a min of -0.69m were observed with an average drift of 0.125 m.

&.‘g)na! institute of Ocean Technology, Chennai
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Numerical Model

A preliminary model has been setup for the site with data sets from C-Map

bathymetry. NIOT creek surveys and WWIII wave climate, The model is based out of delfi3d
code and curvilinear grids are adopted with a constant Manning friction and topex poisedon
corrected tides. Major features are accounted for their influences in the setup. The wave
model is based out of SWAN with enhanced treatment of Triads to account spectral changes
over varying sea bed topography and reflections by rock out crops.
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fair weather, when estuary is wide opened. The flow simulation with accretion
b R T T T A R

Executive Summary

A proposal on construction of a suspension bridge has been taken up by the
Goa State infrastructure development corporation, across the Tiracol estuary,

. downstream of Kiran pani Bridge during 2013. A pillar (No.6) of the bridge is found to

be falling into the estuarine area on the spit head in the southern bank. Upon
direction by National Green Tribunal, GSIDC has approached National Institute of
Ocean Technology, Chennai to undertake studies on the impact of proposed pillar, its
influence on tidal water activity or changes in estuarine areas, through letter:
“GSIDC/Engg/Works /854 /2501”.

NIOT has conducted desk studies to assess the impact of the bridge pillar based
on secondary information and short term measurements carried out for a period of 15
days. The measurements include water level, current and waves in the Open Ocean
and Water level, current in the estuary. Bathymetry and topographic surveys are
undertaken in the vicinity of the proposed bridge.

The ~analysis of the collected data during October,” 2015 arouﬁd pillar 6
indicates growth of sand spit is seasonal and there can be inter-annual variations. The
dimensions of the bridge pillar are not significant when compared to the natural
variation of the sand spit. However, a detailed analysis was conducted to study the
migration of sand spit at pillar 6 with respect to the season and its impact. The study

indicates that pillar 6 has no influence durif_lg monsoon and limited accretion during

T R Oy R S O G P A b AT T e d

6 shows no significant changes in the exchange of flow between estuary
N AR 7 R e ey R T R B A SR L O s

e e S S T S,

e o 2

by 1m above highest flood level (HFL) to avoid blockage of sediment, if any in future.

' ional Institute of Ocean Technology, Chennai
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sea. As a precautionary measure, it is recommended to increase the pile cap elevation
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1. Background

National Green tribunal (NGT), western zone bench, Pune, has ordered Goa State

Infrastructure Development Corporation (GSIDC), vide orders of the tribunal on
“application no. 33/2015 (WZ), Item No. 16, April 17, 2015 — Order no.2”, to corisult

for ascertaining changes by constructionn of “pillar no. 6” in Tiracol mouth, its
influence on tidal water activity or changes in estuarine areas, particularly on the spit
of Keri and closure of mouth.

GSIDC has requested National Institute of Ocean Technology (NIOT), Chennai to
undertake studies on the impact of bridge pillar to flow into the estuary of Tiracol vide
letter “GSIDC/Engg/Works/854/2501”. NIOT has conducted desk studies based on
the secondary information and primary data collected for a period of 15 days during
October, 2015. The results of the study and recommendations are reported.

p Physical description of the site

Tiracol is a non-perennial river and estuary is influenced by tide. The northern
portion of the coast features hilly terrain, hosts the famous Tiracol fort, whereas the
southern portion has a beach with sand coast line that migrates with seasons. The
southern portion of the shore is protected with tetrapods to protect from severe

monsoonal erosion.

Figure 1 - Location of proposed bridge and its environment.

%4Natlonal Institute of Ocean Technology, Chennal
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There exist two bays iike systems on both sides of the Kiran pani bridge. The site
has large areas of intertidal flats, with mangroves and the deep channe! that assumes
river alignment further upstream. A submerged bar is present in the shallow water
with seasonally varying direction and size modulated with the runoff énd tide
interaction, shown in Figure 1.

The northern bank of estuary has the rocky extension and boulders in inter
tidal zone, with a small bay near the cemetery. The southern bank is built 6f marine
sands and is flat. Various river training structures are existent, like spurs in the
northern bank, shown in Figure 2, probably for bank protection and concrete wall in
tﬁc estuarine portion on the southern bank (Figure 3). The southern shore of the
estuary confluence is protected by sea wall for a length of 1.25 km approximately.
Sand accumulation during fair weather season on the sea side of the protection Keri
beach and erosion during monsoon are noticed. The channel is deeper with a bird
neck like feature near the small bay at the Tiracol fort, deeper up to 10 m and the

channel extends in to the river,

Figure 2 - Boulders and spurs on northern bank

1
J
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Figure 5.- Protected shore line, Jan 2010
imagery

Figure 4 - Pristine shore line, Jan 2008 imagery
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2.1 Catchment

The Banda River in. Maharashtra, the younger phase, originates in the
Sahayadris and is called Tiracol at the mouth portion. Major portion of the catchment
is in the Maharashtra state and streams flown down the narrow gorges of the Western
Ghats. National Institute of Hydrology has listed this river under west flowing rivers
from Tapi t;) Tadri, under line item 37, with a catchment airea of 530 sq.km and an
annual run off of 1233 million cu.m, which is more- realistic owing to rainfall of the
region. Ground water information booklet for northern Goa by central ground water
board states that Tiracol River is surrounded.with laterite soil type and can have a
ground water recharge from to 0.15 to 0.25 m. The average evapo-transpiration of 12%
and 35.5% of ground water recharge for northern Goa districts is estimated by

Choudri etal, 2004 with a model for varying land cover and use.

Goa experienced heavy rains during March, 2008, (Rupa etal, 201 1). By
rainstorm analysis, Nandargi etal, had derived an envelope for maximum rainfall over
day period. The maximum average rainfall for a day is expected to be 0.2 m. This
results in high drainage of fresh water into the estuary during SW monsoon.

2.2 Sediments

The Geological ma'p of the site, as provided by the web version of the Bhuvan
thematic maps, NRSA & ISRO, Figure 6 says that the site formed from neo coastal
sediments and is abutted by rocky terrain on the both banks. The flat land on the
southern banks towards the sea is in the shape of a quarter pies surrounded by

elevated terrain, whereas plain features exist on the northern banks of the river

b

upstream.

Sediment discharge from rivers is major contributors to the Total suspended
solids in the high energy water column. The average physical discharge is 73.5 tons
per sq.km of catchment per year (research studies utilizing CWC report) and that 90%

of total discharge take place in monsoon.

National Institute of Ocean Technology, Chennai
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Figure 6 - Th'ematic geological map of the northern goa "

The net transport of sediments in coastal region is established to be flowing
southwards for west coast by Wagle, 1985, Chandra Mohan and Nayak, 1992 with
peculiarities at some places owing to regional effects. Antony, 1976, opined closure of

sediment movement and balance of beach sections in a coastal cell pattern.

- Data on sediments has been drawn from Jayakumar etal, 2014 where
systematic post monsoon analysis was reported. The mean of the grain size is found to
be 340 pm, with a small osc111at10n over the high and low t1des, except -for the month

of December

2.3 Preliminary assessment ,

The sand spit at the Tiracol mouth is dynamic and growth is dependent on the
interaction of waves, tides and fresh water. discharge from the river. Satellite images
available in public domam google earth from 2013 to 2015, were studied to enumerate
the spit changes, shown in Flgure 7 to Figure 13. It can be seen that the spit develops
seaward and migrates towards the estuary. The bridge pillar no. 6 in the estuary is
located at 35m from the permanent coast line (shore protection). Location of Pillar no.
6 is always in the shallow waters in the wake of spit or on dunes for most of the time.
The pillar no 6 with a projected area of 4.8 sq. m/m depth across the flow is small

compared to the mouth dimension of 200 m approximately. The above analysis clearly

% 8National Institute of Ocean Technology, Chennai -
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:,l; indicates the effect would be less ‘signiﬁcant. However, a detailed analysis is conducted
,, to quantify influence of bridge pillar on the growth of spit and resulting water flow
A exchange between sea and estuary.
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Figure 9 - Spit status by 6 November 2014

Ay Figure 8 - Spit status by 14 March 2014
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3. Desk Studies

3.1 Field observations

s 1 8

gy

As per the request of GSIDC and requirements of-NGT, NIOT has .
conducted bathymetry survey and physical oceanographic (Tide and Current)
observations in Tiracol estuary. Topographic surveys were carried out along the
Querem beach during October second week and N ovember third week The details of

) =D

LR TR Y

§

=

-

2,

measurements are provided in Table 1.
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Figure 14 - Location of field observations
Table 1 - Details of field observations at proposed site.
Sl Instrument Deployment Location Deployment Deployment
No type type starting date ending date
1 Tide KP Bottom Mount 15° 43.458' N 11/11/2015 27/11/2015
Current KP U -Mooring 73°43.188'E 11/11/2015 27/11/2015
2 Tide Bridge Bridge Mount 15° 43.272' N 10/11/2015 27/11/2015
Current Bridge Mount 73°41.539'E 13/11/2015 27/11/2015
Bridge ‘
3 Current Boat Hanging 15° 43.253'N 15/11/2015 1771172015
73°41.533' E
4 Discharge Boat 15°43.272' N 13/11/2015& | 13/11/2015 &
(Rio-Grande) 73°41.539'E 18/11/2015 18/11/2015
Boat 15° 43.458' N 14/11/2015 & ( 14/11/2015 &
73°43.188'E 19/11/2015 19/11/2015

ational Institute of Ocean Technology, Chennai
1043
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e 5 Bathymetry Single beam mouth to 6km 15/11/2015 16/11/2015
1. upstream

N 6 | RTK GPS 2km on Querem | 10/11/2015 12/1172015
™ beach from the

('r‘-‘ - river mouth i

r'l‘-‘ ] 7 Wave & Mooring 15°41.981' N 13/10/2015 12/11/2015

b Current . - 73° 38.990'E . .. : .

i 8 | Cuarrentint Mooring 15° 42.420' N 13/10/2015 ~ | 12/11/2015

“ia 73°41.442'E A

% 9 Current NS Mooring 15°42,198' N 13/10/2015 12/11/2015
o 73° 40,707 E

o, 12 | Off shore Single beam Shown in Figure

rL]; Bathymetry 14

~ 3.1.1Tides

‘,.%‘ Water level

F/\ The site is primarily in mixed, micro-meso tidal regime in the open ocean.

B

Constituent data with Topex - Poseidon corrections from delft dash board is presented

£ in Figure 15. The form factor is about 0.627 in Open Ocean. Tide measurements are
A"" carried out in the open ocean, near the mouth and the Kiran pani bridge. The
rf(\ statistics of the observations are provided below. ‘
b k :
5 360 "’ ¥Phase &Amp [' 0.6
s %
A - 0.5
300 -
3
, : " - 0.4 £
i s é’
o 240 - - 03 32
) j: 3
: = E
g-\ ,-—\\ 3 - 0.2 <
130 A 2
3 Y » é
€7 722! ' - 0.1
i R
! -";;5 o e
'r"x 120 N Y A4 a y _ A A -, . 0
1 - M2 52 N2
ot
f‘ i/ 1#:
m Figure 15 - Open ocean tidal constituents, source - T/P corrected GOT model
Ny Table 2 - Observed tidal characteristics of the site
Y Station Id Tidal range Form factor Description
| Spring | Neap _
NS point 2.43 1.074 | 0.627 At 5m depth in open ocean
= Bridge point | 1.66 1.043 | 0.587 At 3.5m depth in the vicinity of
] mouth
Y KP point 1.73 0.954 | 0.582 At 6 m depth near the bridge ]

i ¥ 1 0 tional Institute of Ocean Technology, Chennai
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Currents

Tidal currents unlike tidal water levels have a principal direction about which

they oscillate in addition to the variation in magnitude. Thus each constituent would

have a direction of maximum current and also minimum current, Which"ideélly would

look like an ellipse. Super position of all constituents with proper phase information

would yield the tidal current at the required point of time., The extracted current

constituents are tabulated in Table 4.

Figure 16 - Current rose,

Table 3 - Spring current characteristics

Iﬁii

at inlet channel near northern pillar

Cureent Speed{m/s)
Liz] Above 0.6000
TZ23 0.5000 - 0.6000
53] 0.4000 - 0.5000
0.3000- 0.4000
0.2600 - 0.2000
- 0.1300- 0.2009
0.0800 - 0.1200
0.0590 - 0.0800
- 0.0300 - 0.0500
0.0200 - 0.0300
Bebw 00200

Station Id . | Speed, m/s Direction, degrees | Water level, m
NS point 0.138 4 1.060
Bridge point | 0.484 264 1.0i3

Table 4 - Tidal current constituents at the Kiran pani bridge

Name Major Minor In¢lination | Phase

K1 1.38E-01 8.C0E-03 170.9 72.3
M2 3.90E-01 2.00E-03 167.1 279.0
M3 3.40E-02 | -7.00E-03 164.6 239.7
M4 3.10E-02 | -1.10E-02 8.5 222.0
2MK5 1.60E-02 | -6.00E-03 178 96.2
28K5 1.50E-02 0.00E+00 4.5 116.9
M6 3.00E-02 | -4.00E-03 162.8 334.9
3MK7 1.10E-02 | -2.00E-03 149.5 281.7

1

{17
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& 3.1.2 Near-shore Currents
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Figure 17 - Nearshore current rose during fair weather season

)‘1 Current measurements are carried out in the open coastat Sm depth. The
1: coastal currents are in the range of 0 - 0.25 m/s, with a mean of 0.05 m/s.

~ 3.1.3 Bathymetry

A 353000 355000 357000 359000 361000 363000

1 g8) L. T 5% 7 2
iy g— Kiran Pani ; §_
T - Tiracol Bridge -
‘l,_\\‘ i :-3'51 [ 3‘,;

i 8 me ~
0 g e
o~ &8 =
YT
& =
ol g 8
A £ -8

1 t =
.

E asaloon 355'000 357'000 359'000 361000 3631000 ’
("l Figure 18 - Surveyed bathymetry contours

{ e,

J{ &tlonal Institute of Ocean Technology, Chennai



\u Stl.53h7:lrodynamic and morphological change at Tiracol estuary, GOA
T & -

Bathymetry surveys provide an insight on the local sea bottom gradients. It can
be seen from Figure 18 that the estuarine portioh is shallow with an average depth of
4m. But there. exist a deeper pocket at Kiran pani bridge, constriction between two.
bays like features where average depth goes up to 6.5m. The contour in the coastal
region are shore pal"aﬂel‘ and gentle on the southern side, where as steep profiles with

rock outcrops, possible land ward terrain extensions, on the northern side.

3.1.4 Wave Characteristics

Waves are very short period oscillations with period between 2 - 20 seconds in
general. They heavily influence the sediment transport in the surf zone and directly
are the reason for erosion or accreting behavior of a coastline. Waves act about the

Instantaneous Mean water level controlled by tides of the region and surges if any.

The Arabian Sea is peculiar about its choppier seas. Monsoons are dominant
with an average significant wave height of 3m westerly about 10 sec peak wave
periods. Fair weather seasons have mild swell from southern Indian Ocean with local
seas develoiaing randomly from NW winds. The waye roses for the site are presented in
Figure 19 and Figure—QO from the data downloaded from global WWIII output, hosted
by University of Hawaii. The data set from Jan 2011 to Dec 2014 is -subject to
classification based on slope parameter H,/T, for seasonal characteristics, The

statistics and classes of data are presented in Table 5.

Kumar, Kumar and Anand, had attempted to relate the significant wave heights
with peak wave periods for observations during south west monsoon in the vicinity of
present area. They have estimated that 1.63 m significant wave height is associated
with a 10 second peak wave period and spectral peakedness parameter is about 1.45.,

Table 5 — Wave characteristics by season

Case Direction | Significant wave Peak wave
height, m period, s
General 240 0.82 11.5
Monsoon 260 2.54 10.2
Sea 314 1.00 5.6
Swell 220 0.67 13.3

1 0 5tional Institute of Ocean Technology, Chennai
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538

106

Tp {Sec)
f] Above  18.000
-1 16.000 - 18.000
BATEA 14.000-16.000
R5d 12.000 - 14.000
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ELY 8.000 - 10,000
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Lotrd Above 5.5
L] 40.55 ;
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Figure 19 - Wave height rose for the site, source ~-WWil1 Figure 20 - Wave period rose for the site, source ~-WwWIII
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r"‘!
A 3.2 Modeling
’E‘_ 3.2.1 Flow _
re ' The flow model is sétup on De]ftSD, which is a finite 'volﬁme curvilinear grid
(F. adoptable numerical solver code. The deep water boundary condition cary be forced
i with time varying tide reconstructed from the global astronomical tidal constituents.
6 The lateral boundary conditions are achieved with Neumann type boundaries with
f[‘: zero gradients. Riemann type boundary conditions are applied on the river head side,
A for ease of use in 3D models; Manning's based friction accounts for the depth based
13
L; variation of conveyance and is thus utilized in the model.
)
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Figure 21 - Flow model grid with resolution in color scale
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The model domain, shown in Figure 21, is limited to few meters sea ward from
Kiran Pani Bridge to reduce non-physical oscillations. The model is run in 2d mode for
the calibration phase and a manning coefficient. of 1/20 is used in the estuarine
portion and 1/32 in the coastal zone. Monsoon model is based on a 3D model for the
entire domain. Wave model funs in 'telnélerh with the flow model at eVéry 1" hour

interval.

Validation

owing to wind gusts, which are not included in the numerical model. Moreover, wave
conditions are expected to remain stationary over an hour, which otherwise would

need very tight wave flow coupling, which is computationally intensive.

1 . Water level, m .
—O—06— Observation
08 2 e ————— Model
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Figure 22 - Comparison of Water elevation at NS point
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Figure 23 - Comparison of water level at Bridge point
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waves by structures is not considered in the present model, owing to the numerical
complexity and requirement of a very fine resolution model.
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Figure 24 - Grids prepared wave model with resolution

3.2.3 Sediment transport and morphology

Veerayya etal., 1981 studied beaches of goa and concluded that the littoral drift
is toward north for SW swell, south for WNW waves and oscillatory, converging and
diverging for W and WSW waves for nearby sites. They had identified that the
morphological variation is cyclic and closed over a year. Also, erosion is severe from
onset of SW monsoon and accretion with disturbance by NE monsoon during fair
weather seasons for this area. This is visible from Figure 26 and Figure 27. The spit

size is a function of sediment availability and estuarine flow velocities.

1 1Zp(ional Institute of Ocean Technology, Chennai
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Figure 26 - Pre monsoon beach configuration, 14 Figiire 27 - P6st monsoori beach configuration, 6
- March 2014 November 2014

A clear cell structure of sediment movement is established by Kunte, 1994
using Landsat and aerial photographs by methods of landform indicators. They used

southward drift in general with variations at places of headlands and river mouths.

Orzech,. 1997 has further refined the coastal sediment transport classes with higher

27 satellite imageries.
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expected érca of 4.75 sq.km would fall into, with a factor of 16, scenario of closure by

suspension and offshore drift,

Table 6 - Dean number for various wave climates

—

Ese Dean no Transport
General 1.7875 On.shore
’ Monsoon 6.2327 Offshore
Sea I 4.3649 Offshore
_%WEH ’ 1.2;513 Onshore

1r 1 tional Institute of Ocean Technology, Chennaj
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1738000

Figure.'28 '_ Submerged bar, April 2013 Figure 29 - Submerged ba;r, March 2015

Krauss has worked extensively on spit growth and formulated a relation
between sediment transport rate and the spit length for spits restricted by presence of
inlet channel based on sediment volume balance. The shortest spit closure path would
be in NNE direction, but the usual submerged bar growth is in WNW direction. The
shortest .distance between bank protections on south by tetrapods to center of the
channel is about 195 m, but 450m in the bar progression direction. The coast line -
angle of Colva, Calangute and Keri beaches are almost similar, oriented by about 345°
from North. Assuming the beach length of 1.5 km at Keri would supply enough
sediment for an unliim'ted spit growth, with a northern sediment drift, the maximum
possible growth till migrated channe] center, is calculated as, 375 - 400 m
(ERDC/CHL CHETN-1V-44, June 2002) from rigid coast line on the south. It would
take over 2 decades for such a- formation and with absence of tidal action. The said
formation in the area is alréady saturated in the present condition, can be séen in
both Figure 28 - Submerged bar, April 2013 and Figure 29 - Submerged bar, March,
2015. Since the estuary is abutted by hilly terrain on the northern bank, the channel
migration further north is not possible and is set by tidal current.
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Figure 30 - Shoreline and dune line by various months of 2013

Rajasekaran etal, 2014 had attempted to study the sand spit and shore line
dynamics of the Querem beaches. They have established that during 2010-11, the site
had a decent accretion and severe erosion by the following year. There were various
phases of shore line oscillations in the subsequent years and a net erosion of 10 m is

apparent. The maximum height of dune observed by the authors is about 2m at the
spit, marked in Figure 30,

model simple. Van Rijn's, 2004 formulation, which accounts for bed load and
suspended load simultaneously, has been used in the model. Edwin etal., studied the
bar mouth on the west coast of North America and validated that majority currents

influencing the morphology are semi diurnal and their over tides. Moreover, the time

1 1 4ional Institute of Ocean Technology, Chennai
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scale of bottom bed changes are slow, but proportional compared to the

hydrodynamics. Hence a morphological acceleration factor is accounted to convert a

“simulation over spring/Neap. tidal cycle to the seasonal contribution.' Also, Rapid

assessment of morphology is taken up with an assumption of superposition of
morphological changes by various hydrodynamic conditions over a seasor. 'fhis
implies simulations for various conditions are run in parallel and the net bed changes
are estimated accounting all of them with duly assigned weight age and fed back to all

models to incorporate changes in hydrodynamics.

»

3.2.4 Seasonal Scenarios

The cases for an extreme monsoon run off is based on the river discharge for a
200mm rainfall Similarly assessment is carried out for fair weather season with swell
and local seas generated in a larger wave grid for major NW wind classes and their
period of occurrence. The wave model grids are nested into a 500 X 111 km outer grid
with a resolution of 2.7 km. The weight ages in the numerical model, detailed in Table
7, are scaled to form a sum of unity.

Table 7 - Non Monsoon Morphology input data cases

SL No. | Wind Wave Weightage |
1 NNW Local Sea 0.1000
2 NNW Swell 0.3299
3 SSw Swell 0.0728
4 NE Seaward breeze | Swell 0.0753
5 SE Seaward breeze | Swell 0.0890

The pillar 6 is introduced into the numerical model as bridge eléménts. Since
the grids in the model are coarser and equal to the size of the pile cap, the energy loss
coefficient is estimated for the blockage of flow by coluruns alone and is incorporated
as a quadratic friction. The loss coefficient is estimated to be around 60% after
Farraday and Chariton, 1983 for the given description of pile structure. The wave
transmission is about 90% and reflection 9% for the same, after fume experiments by

Weele and Herbich, case I - b and C sets.
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9 Recommendatlons

¢ Increase in the elevation of p1le cap by Im above high ﬂood Ievel to allow
‘natural movement of the sand. o '

° Monitoring of the morphological changes of sand spit at the bridge pillar no.
6 at closed interval to study the seasonal and long term variability.

o Mo:ﬁitoring the shoreline changes up to 2km on either side of the pillar no.6,

both in open coast as well as estuary.
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4. Observations

The analysis of long term data with satellite imageries indicate that pillar 6 is
normally submerged in sandspit due to natural processes. However, occasionally

there could be exposure of pillar 6 due to high fresh water discharge from the
catchment.

The maximum anticipated depth at bridge pillar 6 is 0.8 m which may occur
during high river discharge. The simulations were conducted to this worst case
scenario for fair weather and monsoon conditions. Under the above condition, the
effective area of obstruction at pillar no.6 is 3.84sq.m against the total Cross
sectional area of channel 900sq.m, which is not significant.

The simulation studies indicate no significant accretion during monsoon
season. But during fair weather from October to April, an accretion of 10 to 20m is
noticed around the pillar location. The flow simulation with this condition indicates

no significant changes in the water exchange between estuary and Open Ocean.

Figure 31 - Zones of possible morphology changes induced by pillar 6

g 1N93nal Institute of Ocean Technology, Chennai

L3



MOST URGENT 552

™

= ] - -
W2/ ANNEXURE-16

-,

G

GOVERNMENT OF GOA
Office of the Principal Chief Conservator of Forests
“Goa Van Bhawan”Forest Department

Altinho, Panaji, Goa
Ph: - 0832-2492548, 24925318 Email: defme-forest.goa@nic.in
No. 6-829-2024-25-FD/4899 Dated: 21/02/2025.

o
To,
The Deputy Director General of Forest (Central)
Ministry of Environment, Forest & Climate Change,
Government of India,
Regional office (Southern Zone),
Kendriya Sadan, Ivth Floor, E & F Wings,
17" Main Road, Tind Block, Koramangala,
Bangalore, 560 034.

Sub: - Diversion of 0.2884 ha. of forest land in North Goa Division/District for
design & construction of bridge connecting Keri to Tiracol over river Tiracol
including approaches in Tiracol Village of Pernem Taluka.

Ref: MoEF&CC, IRO, letter no. 4-GOB1053/2015-BAN/1356 dated 27.02.2023
Sir,

Inviting reference to the letter dated 27.02.2023, in the above mentioned subject, I am
directed to submit the following:
The Managing Director, Goa State Infrastructure Development Corporation Ltd., (A

Govt. of Goa undertaking), Panaji, Goa vide letter dated 13.01.2015 had submitted a
proposal under Forest (Conservation) Act, 1980 for diversion of 0.2884 Ha of Private Forest

Land in Sy. No. 14/1(part), 14/2(part), 15/1(part) & 15/7(part) of Tiracol village of Pernem

Taluka for construction of bridge Keri to Tiracol over river Tiracol.

The Stage-I for the above proposal was accorded by the Regional Office (SZ),
MOoEF&CC, Bangalore vide letter no. 4-GOB 1053/2015-BAN/7826 dated 30.12.2015

(copy enclosed)
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Meantime Shri Salvador Rodrigues &others filed a case in the Hon’ble High Court of
Bombay at Goa in W.P No. 121/2017against the project challenging the ownership of the
land acquired by the User Agency i.e. GSIDC and in turn to revoke the Stage-I granted
accorded by IRO, MoEF&CC, Bangalore. The decision of the Hon’ble High Court is

awaited in the matter.

The compliance report submitted by the User Agency was forwarded to the IRO,
MOoEF&CC, Bangalore, vide letter no. 6-829-2020-21-FD/3739 dated 02.12.2020.

Vide letter dated 17.03.2022 RO (C), MoEF&CC, Bangalore conveyed that, “since
the ownership of the land and Stage-I approval issued by this office have been challenged in
W.P.No. 121 of 2017 before the Hon’ble High Court of Bombay at Goa and the matter is yet
fo be decided by the Court, it is requested that State Government’s specific comments on the

issue of grant of Stage-II approval at this stage may kindly be furnished”.

RO (C), MoEF&CC Bangalore vide letter dated 27.02.2023 again requested to
provide the specific comments / clear recommendation in regards to the matter pending
before the Hon’ble High Court of Bombay at Goa. Subsequently the Survey nos. falling
within the diversion proposal were verified again from the Working Plan Division and it is

found that :

“ Survey number 14/1 (P), 15/1(P) and 15/1-A(P) of Terekhol village of Pernem
Taluka does not form part of Government Forest, Proposed Reserved Forest, Reserved
Forests, Unclassed Forests, Compartment of Working Plan, Wildlife Sanctuary, National
Parks, Protected Areas. Further, Survey number 14 & 15 were earlier provisionally
identified as Private forest by V.T. Thomas (SLEC) Committee of North Goa Division. But
after review by RC-II, the survey Number 14/1 (P), 15/1(P) and 15/1-A(P) of Terekhol
village of Pernem Taluka have been found not qualify for the criteria of private forest. As
such these survey nos. are no more falling in the category of private forest also. Further, as
regards to Eco-Sensitive Zone of above said survey numbers the same area falls outside
Eco-Sensitive Zone of Goa State”’( Abstract copy of the 2" Interim Report of Review

Committee of June, 2021 is enclosed).
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In view of the above, I am directed to convey the approval of State Government for
withdrawal of the diversion proposal and to request you to kindly revoke the Stage-I

clearance already granted by you vide your letter dated 30.12.2015.

Yours faithfully,

M f Forest
Monitoring & Evaluation

1. The Inspector General of Forests (FC), Ministry of Environment Forests & Climate
Change, Government of India, Indira Paryavaran Bhawan, Aliganj, Jor Bagh Road, New

Delhi, 110003.

Copy for information to:

2. The Assistant Inspector General of Forests, FC), Ministry of Environment Forests &
Climate Change, Government of India, Indira Paryavaran Bhawan, Aliganj, Jor Bagh
Road, New Delhi, 110003 for necessary action.

3. The Dy. Conservator of Forests, North Goa Division, Ponda Goa.

4. The Managing Director, Goa State Infrastructure Development Corporation, 7t Floor,

EDC House Dr. A.B.Road, Panaji-Goa-403001 for necessary action.

“Swachh Bharat, Swachh Goa”
“Clean India,Clean Goa”
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
I}_ggional Office (Southern Zone),
Kendriya Sadan, Vth Floor, E& F Wings, 17" Main Road,
lind Block, Koramangala, Bangalore — 560 034,
Tel.No.080-25635909, E.Mail: rosz.bng-mef@nic.in

BY SPEED POST
F.No.4-GOB 1053/2015-BAN/
Dated the 30" December, 2015

To
The Secretary (Forests),
Government of Goa,
Secretariat Annexe, Junta House, 3™ Floor,
Panaiji (Goa)

Subject: Diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for
design and construction of bridge connecting Keri to Tiracol over river Tiracol
including approaches in Tiracol village of Pendem Taluka.

Sir,

Please refer to Dy. Conservator of Forests, Monitoring & Evaluation, Forest Department,
Government of Goa's letter No.6-829-2014-15-FD/218 dated 04/12/2015 seeking prior approval
of the Central Government in accordance with Section’2’ of Forest (Conservation) Act, 1980 in
respect of the above project.

After careful consideration of the proposal, | am directed to convey Central
Government's approval in-principle (Stage-l) under Section’2’ of Forest (Conservation) Act,
1980 for diversion of 0.2884 ha. of forest land in South Goa Forest Division/District for design
and construction of bridge connecting Keri to Tiracol over river Tiracol including approaches in
Tiracol village of Pendem Taluka, for a period of 20 years, subject to the following conditions:-

1. The legal status of forest land shall remain unchanged.

2. Demarcation of the proposed forest area shall be carried out by erecting 4 feet high
cement concrete pillars duly numbered at an interval of 20 meters at the cost of user
agency, before issue of Stage-ll clearance.

3. The cost of raising plantation of ten times the number of trees to be felled shall be
realised from the user agency.

4. The State Government shall charge the Net Present Value of the diverted forest land
measuring 0.2884 ha. from User Agency as per the orders of the Hon'ble Supreme
Court dated 28.03.2008 and 09.05.2008 in IA Nos.826 in 566 with related IA’s in Writ
Petition (Civil) No.202/1905.

5. Additional amount of the Net Present Value (NPV) of the diverted forest land if any,
becoming due after revision of the same by the Hon’ble Supreme Court of India in future,
shall be charged by the State Government from User Agency. User Agency shall furnish
an undertaking to this effect.
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F.No.4-GOB 1053/2015-BAN/

6. The User Agency shall make online payment of cost of Net Present Value with Adhoc-
CAMPA through e-payment module of Forest Clearance portal- forestclearance . nic.in.

7. The total forest area utilized for the project shall not exceed 0.2884 ha.

8. All other approvals required, if any, under different Acts shall be obtained before
commencement of work.

©

Any other condition that the Additional Principal Chief Conservator of Forests (Central),
Regional Office, Bangalore may impose from time to time for protection, improvement of”
flora and fauna in the forest area and public convenience, shall also be applicable.

10. Violation of any of the conditions shall invite penal action, as deemed fit by the Additional
Principal Chief Conservator of Forests (Central), Regional Office, Bangalore.

After receipt of the compliance report on the above conditions, the proposal will be
considered for final approval. Transfer of forest land to User Agency shall not be effected prior
to the issue of final approval. This in-principle approval shall be valid for a period of 5 years. In
the event of noncompliance of the above conditions, this in-principle approval shall
automatically stand revoked after 5 years.

Yours faithfully,

(Dr. Avinash M. Kanfadeﬁg’{ / ‘Zf “
Conservator of Forests (Central)

Copy to:-

1. The Director General of Forests & Special Secretary to Gowt. of India, Ministry of
Environment, Forests and Climate Change, Indira Paryavaran Bhavan, Agni Wing,
Aliganj, Jor Bagh Road, New Delhi — 110 003.

2. The Principal Chief Conservator of Forests, Forest Department, Government of Goa,
Panaji (GOA), PIN- 403001,

3. The Deputy Conservator of Forests (Monitoring & Evaluation)/Nodal Officer (FCA),
Office of the Principal Chief Conservator of Forests, Forest Department, Government of
Goa, Panaji (GOA), PIN- 403001.

4. The Managing Director, Goa State Infrastructure Development Corporation Limited (A
Govt. of Goa Undertaking). Panaji (Goa).
20 12{/8

(Dr. Avinash M| Kanfade
Conservator of Forests (Central)

% s

5. Guard file.
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List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

on 10.06.2021
58 Bardes, Paiilic'de Feamica 140 NONQUALIFY | Susvey number does not qualify the criteria of private forests
59 Haadin Penhe dé Tk 146 NON QUALIFY Survey number does not qualify the criteria of private forests
60 Saredine Pleriia: e Frnnos 17 NON QUALIFY Survey number does not qualify the criteria of private forests
61 - Dot o Fiinda 149 NON QUALIFY Survey mumber does not qualify the crileria of private forests
62 Ruikic. Pene de Franca 130 NON QUALIFY | Survey number does not qualify the criteria of private forests
63 trkees Penhe de Franca 51 NON QUALIFY | Survey number does not qualify the criteria of private forests
64 Bardez Bkt Bl 181 NON QUALIEY Survey number does not qualify the criteria of private forests
65 Biridos Porihdo B 182 NON QUALIFY | Survey number does not qualify the criteria of private forests
66 . Siolin: 168 NON QUALIEY Survey number does not gualify the criteria of private forests
67 Pardoz Sioling 222 NON QUALIFY Survey number does not qualify the criteria of private forests
68 Wil e ' 168 NON QUALIFY Survey number does not qualify the criteria of private forests
9 Bardos Chtiain 169 NON QUALIFY Survey number does not qualify the criteria of private forests
(L Bardez Assagao &9 NON QUALIFY Survey number does not qualify the criteria of private forests
a1 fardn Assageo 128 NON QUALIFY | Swrvey number does not qualify the criteria of private forests
72 Barder Assagao 129 NON QUALIFY Survey number does noi qualify the criteria of private foresis
7 Birda Paivi 14 NON QUALIFY Survey number does not qualify the criteria of private forests
T4 Basdos o 3 NON QUALIFY | Survey number does not qualify the criteria of private forests
75 Bir etz Pira 3 NON QUALIFY Survey number does not qualify the criteria of private forests
76 Poriisni Terekhol 14/1(p) NON QUALIFY | Survey number does not qualify the criteria of private forests
77 Poinsii Terakhsl 15/1 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
78 —— Terekhol 15/1-A(p) | NON QUALIFY Survey number does not qualify the criteria of privale forests
Parien Asstiol 185/1(p) | NON QUALIFY Survey number does not qualify the crileria of privaie forests
50 Pernem Arambol 186/1(p) | NON QUALIFY Survey number does nol qualify the criteria of private forests
81 ——— Paliem 154/1 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
82 Pernem Paliem 155/1(p) NON QUALIFY Survey number does not qualify the criteria of private forests
8 Pernem Paliem 155/3 (p) NON QUALIFY Survey number does not qualify the crileria of private forests
8 P . Paliem 155/4(p) | NON QUALIFY Survey number does not qualify the criteria of private forests
r: Y ol 168 (1) NON QUALIFY Survey number does not qualify the criteria of privaie forests
Mormugao Dabolin 37 NON QU ALIFYy | Survey number does not qualify the criteria of private forests
87 Mormagao Dabolim 18 NON QUALIFY Survey number does not qualify the criteria of private forests
83 Mormugao Dabolim NON QUALIFY Survey number does not qualify the criteria of private foresis
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